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Learned counsel 11r J.L,Sarkar 

assisted by Mr G.P.Bhowrnick, Miss B. 

Rajkhowa and Ir S.Shorne for the app1icanti 

moves this application on the ground 

that it concerns very urgent matter as 

the services of the applicants will 

stand terminated on 15.10.95. It has 

been submitted by him that the applicants 

had wrked since 1992 and their services 

have been renewed from time to time 

befor the date of expiry of their term. 

However, in this year there has been no 

fresl order of appointment for continu- 

ing them in the service. Mr S.Ali,learned 

Sr.C.G.S&C seeks to appear on behalf 

of the respondents. 
H  This is a Division Bench matter. 

Place before the Division Bench for 

corsideratiOfl of admission on 16.10.95. 

The prayer of the applicants to allow 

them to submit this application jointly 

will also be 6onsidered. 

-. 	Heard Mr Sarkar and Mr Ali on the 

irterim relief prayer. Pending •considera-

• ton of adniissiOn of this application 
to 	 II II .1 W IC 10 I 46 I I •I • • • • 	 • • S 

(contd.to Page No.2) 

3.10.95 

VhLs APP11cittlOrl 1$ It  
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13.10.95 	the respondents are directed not to 

terminate he service of the applicants. 

List oh 16.10.95 for consideration 

• .. of adnissin and interim relief prayer. 

Copy of this order may be furnished 
• 	 • to the couI:lsel of the parties. 

rnember 
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16.10.95 	
. 	

By consent adjo;ned 26.10.95. 
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	 O.A. 242/95 	

'1 

26.10.95 	Mr G.P.Bhoumick for the applicant. 

Mr S.Ali,Sr,C.G.S. for the 

respondents. 

Respondents have filed written 

statement today. On that basis the O.A. 

can be disposed of. However, 1r Bhoumick 

cdntroverts the statement t,at presently 

there is no vaccy available. The 

representatitie of the department main-

tains that there is no vacancy. Mr 

Ohoumick states that according to his 

instructions there are 10 vacancies. 

In the circumstances to applicant may 

file a rejoinder. Mr Ali is requested 

to obtain further instruction in factual 

position. 

Adjourned for admission to 9.11.5. 

Ad—interim order to continue. 

	

Member 	 ice—Chairman 

4 IKo, I6 1  

Uz' 

pg 

11-95 Mr.J,L.Sarkar with Mr.G.P.BhQw-

nick for the applicants(in both origi-

nal applications). 

Mr.S,Ajj Sr,C.G.s.Co for the 

respondents (in both the application). 

rguments of both the counsel 
are heard and concluded. Judgment 

deljvered in the Court. Application 

is disposed of. 

Miber 
	

Vice-Chairman 

im 
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- 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	GUWAHATI 	BENCH 	:: 	GUWAHATI-5. ' 

241/95 & 242/95 

DATE OFDECISION 	9-11-95 	. 
- - 

• 	PadmanavaRoy-& I'1 	
* ' 	 (PETITIONER(S) 

Dibakar Das & 0rs0f0 	4 1.l') 	 .. 

Mr 0 J 0 L 0Sarkar and Mr0G0P 4 Bhowmick 	 ADJOCATE F•OF 	THE.. 
• 	PETITIONER 	(s) 

VERSUS 
-: 

• 

Union of India & 0rs0 	 'RESPONDENT (8) 

MrcSoAli SrOC.G.S.C, 	 ADuOCTE FOR THE 
• 	 ________________________ 	 . 	 RESPONQENT 	(s) 

THE HON' BLE 	JUSTICE SHRI M.G.CHAUDHARI, VICE-CHAIRMAN 
' 

THE HON'BLE 	SHRI G.LOSANGLYINE, MEMBER(ADMN) 

Whether Reporters of local papers may be allowed to / 

see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to 'see the fair copy or 
the 	 ? Kv judgment , 

Whether the Judgment 	is to be circulated to the other L 	Benches ? • 	
1- 

, 

 VICE-C Judgment delivered by Hon'ble 	HAIRMAN 

• 	• 	 I 

( 

,1 

' 	
• 

• 	 , 	 ,•..•-'' 
•. 	*..'j-•'• 

I 
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I 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

QçLgna]. Application No0 241/95 n4 242/950 

Date of Order: This the 9th Day of November 1995, 

Shri Padrnanàvê Roy, 	 . 
Son of 8ri 5 0C0Roy, 
W 0 R 0  & F.F0Division C0W0C0 	. 

• 	Dibrugarh 	
., 

' 2 Shri Djba)r Das 	
- 	 I 

5on of Late Bhopal Ch oDas  
West Chow}çjdjflgee 	 . 	

5, 

Ashok Path, K0P0 Road, 	'- 
Dibrugarhe 	. 

2 Shri Naren Das 	 T -- • 	- Son of ri Kukheswar Das,. . 
• 	 . 	Resident of Mohanaghat ithania. G00 

P.O., P.S., & Distriàt 'Dibrugarh0 	. 

30 $aswati.Mitra . 	

4 

daughter of Late Bholanath Mitra 
'Resident of Dibrujan, Jainnagar colony. 

• 	 P000, P.S. & District Dibrugarh. 	. 

4. •Shri, Ajay Sinha  
- Son of Ranjjt 5lnha, 	 - 
c/o.D.N.Sarkar 
Subhashpally, Dibrugarh 	 ' 
P.O., P.S. & District Dibrugarh. 

0•0 	 o.o Petitioners' 
Bvy  Advocate Mr.J.L. 5arkar, 
MroBoRajkhowa  

• 	Mr.B.5harma. 	
. 	 : 

-Vg- 	 • . 

.1 9  Union of India, 	 . 

Central Water Commission, 	 - 

Govt of India represented by Chairman, 
• 	 C.W.C, R.K. Puran.  

5ewa Bhawan.,  
• - . 	New Delhi-66.  

• 	 .• 

30 Execujve Engineer, Central water Commission, 
Upper Brahmaputra Division, 
P.00 Central Revenue..Bj1ding .  

• 	- 	Dftgarh o  786003. 	. 	 00, 	 000 Respondents 
By Advocate  Mr o S o hlj, Sr.C.G.S.C. 

• 	
/ C-oMio, 0 R D E R •_ 	.. 	 ' 	 •• 

	

• 	 . 	 S. 	 - 

.5 ..- 

• 	. CFIAUDHARI J (vc): 	 , - 	. 	• - 	• 	 • 

Mr0J.I. 5arkar with Mr0G0P.B,howmjck for the 

applicants(in both original applications)' 

- Mr0 5.0A11, 5r.C.G.S.Co for the respondents (in ,both ' 

	

the applications) 	/ 

	

'.1 •. 	• .4 

- 	 ---- 	 • 
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Both the O.As admitted0 Notice waived0 

Mr 0 S.Ali, Sr.C.G.S.C. appears for the respondents0 

By  consent taken up for final hearing. 

10 	All the applicnts concerned in both the above 

originalapplications were appointed as Khalasis in the -

Central 'Water Commission at Dibnigarh Division, by order 

issued by the Deputy  Director on respective dates mentioned 

below:- 	 . 

i) Applicant in 0.A0241/95 - 9-5-840 	- 

ii) Applicants in 0.A. No0 242/95 

Date 	- 
Applicant No.1 	 . 	29-5-92 

CAppljcant No.2 	 29-5-92 

Applicant No.3 	 29-5-92 

Applicant No.4 	 30-5-92 

The appointments were made on purely:tempo 

rary basis for specific period s  After each specific period. 

the appointment was purported eo be terminated and the 

applicants were re-engaged for specific duration0 The 

nature of. appointment was seasonal appointment. The 

last order of engagement of all the applicants made on 

purely adhoc basis dated 6-5-95 stated that the post 

as purely adhoc and will continue maximum up to 15-10-95or 

requirement of.job whichever is earlier and will not 

confer any title of further employment of any kind, 1ppre-, 

hending the discontinuation after 15-10-95 the applicants 

appraoched the Tribunal by the instant applications on 

15-10-95, They tray that their services may be regularised 

in the post of Khalasi byabsorbüig them against = vacant 

- 	
contd/- 

• 	
-- 	 -I 
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posts. By interim order dated 13-10-95 the respondents were 

directed not to terminate the service of the applicants 

until further orders. 
( 	 - 
cants is that during th-e 

20 	The case of the appli  

long period since the dates of their initial engagement 

they have cçntinuOuslY worked for more than 240 days and 

they have thus become entitled to be regularisedo 

30 	
The respondents have inter alia contended in the - 

written statement that the applicants were appointed to - 

the posts of seasonal work charge4 KhalasiS and the appoint-

ments related to limited purpose as the services were 

utilised during monsoon period, for specific purposes of. 

data observations etc. The respondents also point out that 

presently there is no vacancy .avail5able inthe Upper 

Bahinaputra Division,' CWC, Dibrugarh (A ssam) and that 

whenever vacancies will arise in the regular workcharged 	H 
Khalasi category these will be filled up from amongst. 

seaonal workcharged Khalasis according to the seniority 

• and fitness maintained fr the purpose in accordance.Wi 1th.. 

the diredtioñs of the Central Administrative Tribunal, 

Abmedabad Bench in 0.A.NO.416/1986 and 417/1986 and further 

that the practice of regularisatiOn of service of seasonal . 

V Khalasis has been observed, in the past and will be observed H 
• 	in future also.-'  

0 	
Having regard to the fact that the applicants were '4  

engaged from time to time for seasonal ork it is not • 

-' 	
- 	

possibe to, direct their regulariation straightay par-.. 

ticularly as it is stated byt the respondents that there 

are no vacancies available at present. The assurance given 

by the respondents in the written statement that when 	- 

A 	vacancies will arise in future they will be filled up on 

,contd/- -. 

/ 	- 
• 	 5". - 

- 	 A 

A 

1• 
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the basis of seniority of seasonal orkcharged Ithalasi 

in our opinion should satisfy the applicants. We agree 

with the observations of the Calcutta ench of the 

CAT in O.A. 136/92 decided on 25-6-92 that a casual 

labourer has no right to regularisatjon merel because 

he has worked for several yearsas such if no vacancies 

are available for such regularisation. 	 ' 

40 	' MroS01i, r,C.G.S.C. on instructions of 	- 

Mr.KOKOSaha,SSA Exectjve Engineer, Central Water 

Commission Dibrugarh who was present to assist him • - 

.' Informed us that at present there are no' acancjeg to 

be filled up as also produced a letter of the Government 

of India CWC dated 26-9-95 to the Superintending 

Engineer 1-I.0.C, CWC, Guwahátl stating that a Sche. 
4 	 . 	 - 

for grant of Temporary 5tatus, Regularisation of service 

of workecharged employees is being processed in the 

Commission and it was anticipated 'that completion of 

procedure requirements may-take sometime0 Mr.Bhowmlck 
/ 

- on earlier occasion seriously disputed the correctness 

---, 

	

	or trie statemefltof the respondents that there are v  

vacancies available and submitted that according to 

his instrudtions there are 10 vacancies available 0  To-day 1, 

Mr.arkar onbehalf of the applicants has filed an 

applicatjdn stating that there are 12 posts lying vacant 

in the Division and- seeking a direction to the respon-

dents, to produce "staff position return" of last six 

months in the BrahmaputraDivj.sion0 	 - - 

5 	Since the controversyralsed relates to the 

factual position and as itthe applicants who assert 

that there are vacanies existing when it is stoutly - 

denied by the respondents the mere averment that there 

are posts lying vacant and the entire ga'inut of staff 
- 	. 	 - 	

- contd/-. 

- 	
• 	

-' 

p 

40  
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position may be examined is 	a difficult proposition 

to be accepted without even prima facie evidence being 

produced0 After this position was made clear lAr,Sarkar 

submitted that the respondents may be directed to 	; 
..-' 

ascertain the position 'and thereafter to consider the 

question of regularisation of the applicants taking 

into account the fact that they have worked for more 

than 240 days and under thepoticy of the Government 

they are eligible to be absorbed and they should not be 

rendered jobless0 	 - 

4 	 - 

6. 	In the light of the above circumstances folio- 

wing order is passed: 

1) 	The respondents may..acertain whether 

vacancies are available to be filled up 

as claimed by the applicants in the appli 

cation fl,tled today In O.A.241/950 If1 any 

-. 	 vacancies are available the'applicants may 
A 

be considered in accordance with their 

seniority and eligibility for being appoin.. 

ted on regular Workcharged establishment 0  

In the event of-there being no posts availa- 

bl'e presently the respondents shall consider 

the case of the applicants as and when 

vacancies will arIse in future0 

The respondents shall 'give benefit to the 

applicants ,of the 'scheme which is under 

preparation for granting temporary status 

• 	 and regularisatjon of service, as and when 

the scheme is implemented bt subject to 

eligibility and s'eniority of the applicants 

as may be required to be ,satisfied. 

I t 
	

-F 

	

- 	 contd/- 

- 



iv) TIll the applIcang could be considered 

for regularisation in the aforesaid namer 

- 	 it is hoped that the respondent8 will try 

to continue them on temporary engagement 

the extent possible and may not terminate 

their seices immedi'ately merely on the ' 

ground of dIposa1 of these O.As0 	 * 

Both, the Os are dispOed of in terms of the above 

directions. The Interim order of stay dated 13-10-95 

standg vacted Consistently with the aforesaid directions. 

GGLYIN 
MEMBER (ADMN 

CE-CHAIRW  

LM 

5- 

* 	

S 

- 	 - 

S.-- 

S 
*5 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GIYW?H/TI BENCH, 

CASE NO. J-P )—OF 1995.. 

1. Sri Dibakar Das 

& 3 Others ...... 	Petitioners. 

-Vs - 

1. Union of India & 2 Others ..... Respondents. 

I N D E X 

Serial No. 	Particulars 	 Page Number 

1. Petition 1 to 12. 

20 Annexure - 1 13 

3. Annexure - 2 14. 

4. 
5 	Annexure - 3 15. 

5. Annexure - 4 16. 

6. Annexre - 5 5  

17. 

7. Annexure - 6 18. 

8. Annexure -, 19. 

9. Annexure - S 204, 

10. Annexure - 9 21. 

11. Annexure - 10 22. 

12. Annexure - 11: 23. 

13. Annexure - 12 24. 

14. Annxure - 13 25. 

4JA 	o4 ov'v 4- 1'eJ rpy 

S 	/\ to 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH. 

• 1.SHRI DIBAKAR' 1AS,. 

Son of Late Bhopal Ch. Das, 

	

• 	West Chowkidinghee, 

• 	Ahk Path, K.P.Road, 

	

• 	Djbruciarh 	 -. I 
2 .SHRI NAREN DAS, 

Son of Sri Kukheswar Das, 

Resident of Mohanaghat Khania Gaon, 

P •O,P.S. & District Dibrugah. 

	

• 	3 ,SASWATI MITRA, 

Daughter of Late Eholanath Mitra, 

Resident of Dibruj,Jalannagar Colony, 

P.O.,P.S. & District Dibrugarh. 

4 4,SHRI AJAY SINHA, 

SonS  of Ranj it Sinha, 	- 

• C/O,D,N,Sarkar; 

• • Subhashpally,Dibrugarh 

• P.O. g PeSs & District Dibrugarh. 

• 	 ••••. 	•.•••. PETITIONERS. 

-VERSUS- 

1UNON OF INDIA. 

2.CENTRAL WATER COIISSION, 	 / 

Govt. of India represented by 

ChaIrman, C.W.C,,R.K. Puran, 

Sewa Bháwan, 

New Delhj-66•. 

- 	 Contd....(2). 



Cntd.. ... (3). 
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_(2)_ 	 C4 

c~. 

'3.EXECUTIVE ENGINEER, 

Central Water Commission, 

Upper Brabmaputra Djviiofl., 

P.O.. Central Revenue Building, 

Dibrugarb-786003. 

• . RESPONDENTS. 

1.0rder No.UBD/DibA'C-3/95/2035-39  
dated Dib. 6-5-95'In respect of Sri 

Djbakar Das. Annexure -1. 

2,Order No.UBD/Djb,MC-3/95/1920-2 4 

dated Dibrugarh 6-5-95 in respect 

of Sri Naren Das, Annexure 2e 

3 .Order No.UBDjb/C-3/95/256266 

dated Dibrugarh 22-5-95 in respect 

of $aswati Mitra, Annexure-3. 

4.Order No,UBD,'Dlb/WC-3/95/2103-07 

dated Dibrugarh 12-5-95 in respect 

of Sri Ajay Sinha, Annexure-4. 

2. Jirisdiction of the: Tribunal: 

The applicants declare that the subject 

matter of the Order against which they want 

redressal are within the jurisdiction of the 

Tribunal. 

3,Lirniation: 

The applicants further declare that the 

application is within the limitation period 
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prescribed in Section 21 of Administrative 

Tribunal Act,1985. 

4.Fact of the Case: 

(1) The applicant No.1 Sri Dibakar 

Das initially appointed on 295-92.Vide 

• office Order No.UBD/Dib,4C-3/92/2799/2802 

in a te1TpOrary post of Khalasi (Seasonal) 

on a pay of F&s.750/ per month the scale of 

pay of Rs.750-12870EB14-940/. The post 
TgMpoP4. 

was purelyenor-.ar-i..l.y and would continue 

upto 15-10-92 or completion of work whichever 

is earlIer. 

The said Office Order is marked as Annexure(5). 

Thén he was terminated from âervice 

andy again reappointed in same post and in same 

pay and in the same pay scale vid Order No,UBD/ 

Dib/WC-3/93/2523-27 dated Dibrugarh 13-5-92 

for a/frdh15-5-93. The said appointment 

letter is annexed nd matked as Annexure-6e 

He was again terminated from service after 

completion of the said period and again he 

was reappointed in the.same post in same pay 

and same pay scale Vjde No.UBD/OibAC_3/94/ 

2114 dt. Dib. 29-4-94 for a periodf 1S5-94 

to 16-10-94, The said appointment letter-is 

Contd ..... (4) 
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annexed and marked as Annexure -7. Then he 

was again terminated after completion of said 

period and reappointed in the same post in 

same, pay under same pay scale Vide lnnexure-1 

mentioned above fora p1eriod 	15-5-95 to 

15-10-95. 

(ii) The applicant No.2 Sri Naren 

Das who was appointed on 29-5-92 Vide No.UBD/ 

Dib/WC-3/92/2803_06 dated Dibrugarh the 29-5-92 

in .a temporary post of Khalasi (Seasonal) on 

a.pay scale of Rs.750/= per month in the pay 

scale of Rs.750-12870..EB_14_940/.... Then for 

a period from 29-5-92 •to 15-10-92. This office 

order is annexed herewith and marked as Annexure 

-8. The applicant was again appointed in the 

next year i.e. 1993 Vide Order No.UBD/1Dib/C3/ 

93/2528-32 dated 13-5-93 In the same post and 
TIlE 

in'thè same pay and same scale of pay Ebr<same 

period. The said offite order is annexed 

herewith and marked as Annexure -9. Again the 

applicant was appointed in 1994 Vide No.UBD,.*ib/ 

WC-3/94/2114 dated Dibrugarh the 29-4-94 in the 

same post s7ith same pay for the same period. The 

order annexed herewith is marked as ArmexurelQ. 

i After completion of his service 

in the said period, he was 	terminated and again 

reappointed in the year 1995 for the same post 

Contd...(5) 	I 
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with same pay scale and for the sane period 

Vide Annexure. NO,2e 

(iii) The applicant No.3 was also 

appointed Vide No. /±b,4C-3/92/28O7-.IO 

datedibrugarh the 29-5-92 for a temporary post 

of Khaiasi (Seasonal) ona pay scale of Rs,750/-

per month in the scale of pay of Rs.750-12-870-EB-

14-940/- for a period from 29-5-92 to 1-10-92. 

The said order is annexed hereto and marked as 

Annexure -11 .Then the app1icat again reappointed 

in the year 1993, 1994 and 1995 in the same post 

with same scale of pay and for the, same period of 

time Vjde° Ann exure -12, 13 & 3. 

(iv). The aplicant No.4 was appointment 

in a temporary post of Khalasi (Seasonal) in pay 

scale of Rs.750/ per monthin the scale of pay 

of Rs.75012870..E814-940 from 30-5-92 to 15-10-92 

• Vide letter No.UBD/tib,MC-3/92/2853-57 dated 

Dibrugarh the 30-5-92 which is abnexed herewith 

annexure -14. After terminating the applicant, he 

was reappointed in the said post for the year 

1994 and 1995 with the •same pay scale and for 

same period Vide Annexure-15 and 4. 

5. Ground of relief with legal provisions: 

Contd....(6). 
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The applicants. are citizens of India 

by birth and entitled to the fundamental 

rights guranteed in the Constitution. They 

Ijave t1iedr  rgjitsto earn their livelihood, 
/ 

equal oppurtunity in the 1atter of public 

employment and right to _equality. The tempo-

rary appointment of applic nts for a short. 

period each year, on Ad-hoc basis without 

future proppect and increaze of pay even In 

the pay scale given in the appointmt letters 

are violadve of the provisions enshrined in 

Article 14,16 and21of the Constitution of 

India,. The said appointments are also viola-

tive of the various statutory rules and laws 

laid down by various Courts and Tribunals. 

• It is to be mentioned specifically that the 

applicants are about to cross the age bar 

imposed on Central Govt o  err1oy'ment of the 

aforesaid Category. They will suffer irreparable 

loss if their posts are not regularised. 

Details of the remedies exhausted: 

Doesnot arise. There Ia no statutory 

provision for appeal/representation. 

Matters not previously filed or pending. 

with any other Court: 

Contd.. .. (7) 

qf 



The applicant further declare that 

they had not previously filed any application, 

writ petition or suit regarding the matter in 

respect of. which this application has been made. 

before any court or any other authoritr or any 

other bench of the lIibunàl nor any such appli-

cat.on; writ petition or suit is pending before 

any of. them. 

8.ReliefSoubht: 

S 	 In view of the facts mentied in 

para 4 and 5 above the applicants pray for 

following relief: 

1) • For regularisation of their 

service, in the post of Khalai at present hod- 

ing by the applicants which will continue 

upto 15-10-95. 

For absorbing the applicants in 

the pos at present lying vacant with the 

respondents and particularly wi th respondent 

No.3. / 

iii). Or in ,the alternative to give a 

direction to the respondents to consider the 

cases of applicants in future regular employment 

without any age restrictions imposed upon them and 

consider their seniority accordingly. 



(Z 

(8) 

iv) • The applicants further pray that 

they may be a1l.ied to present this joint 

Arp(C_ATJr'J pp44eart as their cause is same and the sane 

may be accepted as SUCh. 

Interim Order if any prayed for- 

It is prayed that till disposal 

of hearing of tjis petition the order for 

coninuatiofl of the posts maximum upto 15-10-95 

or requirement of job whichever is earlier as men- 

tioned is Annexure 1,2,3 and 4 may be stayed and th\ 

applicantsmay be allowed to continue their 

respecive s rvice in their respective posts. 

PARTICULARS OF POSTAL O1DER/tANK DRAFT. 

Contd.. • .9 
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ii. LIST OF ENCLOSURES. 	- 

ANNEXURE -1 : Appointmext Order d,td. 6-5-92 In 

the name of applicant No.1. 

ANNEXURE -2:.- Appointment.Order dated Dibrugarh 

the 6-5-95 in the name of app1icat 

NO2 

?NNEXURE...3 :- Appointment Order tibrugarh the 

22-5_95 in the name of applicant 

ANNEXURE..4 Appointment Order dated Dibrugarh 

the 12-5-95 in the name of applican t 

No,4, 

• 	 ANNEXURE5 :- Appointment Order dated Dibrugarh 

• the 29-5-92 in the name of applicnt 

No.1. 

ANNEXURE-6 :- •Appointmen t 	Order dated Dibrugarh 

the 13-5-93 in the name of applica fl t 

No.1. 

ANNEXURE.-7 2- Appointment Order dated Djbrucarh 

te 29-4-94 in the name of applicant' 

 

ANNEXURE-8 : - Appoin tment Order dtd. Dibrugarh 

29-5-92 in the name of applicant 

 

Contd.....(10) 



H; 	.. 

ANNEXURE9 : Appointment Order dtd. Dibrugarh 

13-5-93 in the name of applicant 

No.2, 

ANNEXURE-10 :- Appointment Order dtd. Dibrugarh 

29-4-94 in the name of applicant 

NO.2. 

ANNEXURE 41 :- Appointment Order dtd. 29-5-92 

in'the flame of. applica n t No.3. 

ANNEXURE -12-. Appointment Order dtd. 14-5-93 

in the name.of applicant No.3. 

NNEXURE -13 :- Appointment Order dtd. 29-4-94 In 

- . 	 the name of appl1cat No.3. 

ANNEXURE -14:- Appointment Order dtd. 3 0-5-92 

in the name of applicant No.4, 

ANNEXURE15 : 	Appointment Order dtd. 29-4-94 

in the name of applicant N,4, 

Contd...(11). 
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VERI FICATIO 

WE, 1). Sri Dibakar Das, Oon of Late 

Bhopal Ch. Das, aged about 30 years, working 

as Khalasi in the office of Executive Engineer, 

C.W.C. Djbrarh U,B ,Board ;  West Chowkidlnghee, 

Ashok Path, Dibrugarh in the District of Dibrugarh 

2) Sri Naren Das, son Of Sri Kukheswar Das, aged 

about 26 years, resident of Khania Gaon,Mohanaghat, 

P.O. ,PS. and District Dibrugarh AND 3). Srirnati 

$aswati Mitra, D/Oe Late Bholanath Nitra, aged 

about 28 years, resident of Dibrugarh, .Jalannagar 

• 

S 

	

	 Colony, P.O.,P.S and District Dibrugarh, AND 

4).Sri Ajay Sinha, son of Sri Ranjit Sinha, 

• • • aged about 22 years, resident Subhashpally ,  

P.0.,P.S. and District Dibrugarh are working 

as Khalasi in the office of Executive Enginner 

S 	

0 	 C.W.C. Upper Brahmaputra Divjsiofl, Dibrugarh 

do hereby verify that theconnts of par as 

1,2,3,4,6,7,10 and 11 are true to our respective 



.. 	 S 

V 

I 

(A 

knowledge and paras 5 are believe to be 

true on legal advice and the contents of 

para 8. and 9 are our respective humble 

subrnissionc.before the Hon'b].e Tribunal. 

1. 

• 	 2. 

4. 

Dated; 12-10-1995 

Dibrugarh. 	• 



b 	.: roRc.sT. 	 PH0E ; 20199 
Gvernent of india.. 

Centr 1 iater Corfl1tUSZion 
Jer Brahtaa..utra Division 

£.Q. Central Revenue  BuiIthng 
Dibri.arh.. 786003 

• N.Bi,'Oib/'JC.-/95/ 	 Dated ,Dibrugarh the 

The u3e:signed hereby offers the f o 11 ow inc .1 person 
a temporary post of !;halasi(Seasoi1) on pity of Rs.750'• per morth 
in the scale of pay of R s. 750.12..870-.EB-14-940/.- alon.ith deatnesLi 
nd other allowance5 at the rates admissth 	(under and subet to 

thea cond it ions laid z4o.wn in 	rules and orders govrng the 
grant of such a llowaiceo in force from tire, to tine) . 'fhi po8t is 
purely ad--hoc and 	:. continue aaxiurn..'to 15.10.95 or requirement 

.of job which-ver ; alier, It would not 	 title of 
• further employrnunt. : any kind. ?he apiointIng authoriy reserves 

the riçht of terrnin :incj thc service of the appointee itt any tin 
• without assigninG ary reason and Imniate1y on findin; :.ny absence 
from duty or any kind of nealigence/allcg;tiop;, 

He 5hould definitely report for duty at td fo1lowiig 
place I 	-.; on 15.95(FN) failing which the apointrnnt order 
would automatically si-md cancelled. No request fbr ei - r change Of 
posting or extension of date of joining shall be entertained. The 
appointee Should pezform his duty with regu1ariey,purtu1ity, 
Sincerity and interest for the emergency flood forecasting job. 

No T;/DA is admissible for jotning the ço3t. 
- 	 -. - - . - - ------- .-- - - -. - -. 	

- - .- 1 - •-- 	 '' - - . -............- •

1' '- --•' -"-'S -. 	_. -. .__ - 
ant and address xohnge Regn,uci Place of posting 

nan'e of em1oytenti 

I. Sh.L) ibakat Das 	.,. 	Met Section 
C/O Lt. Bhupal C:.Das 	DftrUgath 	 U.?Divijo,C , X.P.Road,Di}uqh 	 Dibrugarh, 

Li' 

	

-•-.. - 	-.• • -• . - --- -_,_ 	-- - _. -.-- .•_ -------------------...... 

Dtta 	) 
eCutive Engeer 

U.D14sioCWCr Copy tz :.. 

	

....• perSon Concern 	(th.)ugh post on his last known 	ientja1 addres) • 	 . . 	 . 

2. The .'sSistant T.Jg:Lnc 'iU..SUb.iyflJ0I/I and Subans.rj 5_ Djvjj o ,CWC ,Dibrurr1/jorhat/Tta nagar and ZD (aM).. I1c joining report may please be sent to this off ice in due course and 
Srvlces be propey utilised with strict su.iervisj:. 

0/14C/CDr)CCEI) 	Secti;n Inharge, 	crped !ii2 with Steno. 

/ 
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. 	?o.Ec•.s ,r. 	 I{OI1E : 20799 
vn.Tert of idia 

entr 1 ;Jater Com1nission 
Uer Brahina?utra Division 

.Or Central Revenue  Builthng 
- 

Dated,Dibath the'j95. 

OFFICE - 	 - 	 ___ 	 - 

The uniasiged hereby offerti the followthg person 
a temporary post of Khali(Sea6ona1) on pay of Rs.750/.. per montrn 

1 

	

	in the a i.e of ay o Rs. 7O. 12 7O-EB..14.940/.. alongwith dearress 
and other allowanceu at the ratesadmfssbie (under and SubjeQt o 
the conqitions laid dozi in the rules and ozdër- govezninq the I 
gan of sich allowances in force from tim to '.tne) The post i$ 
purely ad-hoc and will continue maximum utó 15.10.95 or requ1rn)ent 
of job which-ever is earlier. It would not co!.ani title of 
further e1T1oyment of any kind. The appointing authority reserves;: 
the right of termina.tthg the servjce of the appointee at any tio 
without ass igning any reason and Imirediately on f indirig any .abser4e 
from duty or any kind of negligence/allegations,. 

He tio.']1 dfinitelyêpor t f o r dity 1 at the foZ1owin. place af 	.; on i 5. • s (FN) fai]4nd. which. the appointnnt .order' 
pul1 automatically stard cancel]. No request foreither ohanqeof pSting or extension of date of jqining sha1. ba;entertaind, The am ptee Should perror'n his duty (jth 

e'rit and inte 	 ftgob.- 
c No TA4\ is admissille for joining thà post. - 	. 	

-' SI. WUn and addres 	. 	;ct1çge Regn.and ?lace of posing . : 	 naof e1oynt I 	.•. 	 . 	 4, 

i
. .._. L. 

$ 

.4 

; l./sh. Naren Das 	 -437 	 Diugarb 8Diri8ior 
Puhani Khan ia Gu, 	Dibrugarb 
i.O 14Dtianaat 
Dibrugarh.  

.4 

• 	 .•..•• 	 ;• 	 .. 	
. 

Executive Engineer 
Copy,  
.eZSOfl concerned fthrough PDSL on his last known residential address) 

• 	2. The 	 Engi. 	r/U.J3.SubO1Vfl,0 I/Il and Subanjxj Sub- 
and ED(HM) 1  Hiri joining report rry please b 	:it to this office idue course and crvjces be proper7 utiliseci t'ith Strict 8uervjsjon, 

C 	
04-1.C./Conceri,4 SCCti)fl In-charge .oncrned i23 ;1th Steno0 

.. 

- 



AE'J1L_ 

/ 
d4 

	

	

: 207 GVrflnt ol,•n1a 
(ntr I ;at t  I rCmt;0 

Uer Brahmajutr, i Division 
p.O. Central Rveny Bulling 

DibrugaZb. .  
: 

The undersigned hereby 
ofes the f ollowj 	er8o a tempory post f Xha1i(SSoflai) on y 

o Rs,750,. Per 
ifl the a 	of y f Rs • 

7 5O127O -E14o/ a1onjth dees3  nth and other a1lo 	
at the rates admsjb '(under and 

ubjec* to 
the condjtj35 	

do in the rules and 	gojng the 
grat of 	

allcances inforce from time to time. The poet ie 

	

adh and w111 
contji mxjrnem u2to l5.1o. 	or 

o job which 	
It ;;oul not 	 title of 

futher e loymn 
of any k md. 

The a it ing au thor ity 
serves 

th 	
of ermiatjng the Service f the apJjntee at any 

tine 

$ 	
Without assinig 

ry mason and imdiaeey 	
snons,

from due or any k1d of neali 	 °n finding ny ab flce/a1ca .  
He Sh311l.d 

defjnjtei., rept 1or duty at the 
follo4 

P1Ce 	
fal1aq wii 

the apojntnt order 
woL 	

aVutomatJca1i tan cancelled 
N. 	

for either Chang Of 
PQSing or extensj0 of date of JOining shafl e apjntee Should perthrm his duty with recJu1pq 

4nd  
Slerjty 	in 	

t lo 	orecasti job. No TA 	
is admsjble for iOtning te Posts 

46 
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Slia and address 	Exchange Regna 	Place of Posting  
!o. 	

:r4ar of 
exha 	

CPl3r 
c S  - - 

14 -90 awatt *t, 
 / J810 Nagai,, 	 V 	

0Otida 
WIN IAtbi 	

(Aaa)' 	
V 	 3Zbl 

V 	

. 
— 	 --- — 

-5V..__ 	 -- 	a 	:.,___ •._4 _____ 
ii 

	

V 	 ( 

Dutt. 	
V CXUt1 

on CwCath 
r flCoflcern 	(t:toh 3S r$fl hs

;cnowi ' 	.2 	ASSj5 	

.. 	 nd 	
Lx 1 : 	

.. joinj 

report 	
thj o: 	j (7r cour 	nd 

8rvjcs be projr1, utj [j,, 	;'1 	. 	. . 
. 	;;Ao/.c./oncer J 	

•V • 
St.en 	

I 	( ).i 

f 	V 
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1 . 

o 'ndla 
Ccii tr 1 Ja t3r C )'i3S iDfl 

U;er l3rahrna)utrj Divlj 
k.O. Central Pvr.jp Buiiáing 

20799 

• N0.UBJ/'Q1b/Y3/9/ 	
ci Dec,j1rath the 

The uIersjJ 
hereby fers the foijoj perscn a temporary pose 

f hali(Ssoflal) fl PaY of Rs,750/. per nionth 
in the a Ia of 	f Rs. 750-1270 •E314/ 

a1onjth dearness and other allonce,3 at the rates adm2.s 

	

5 Iajd 	 Iastb 	(under and Subject to 
the COfldjtj0 	 in t rules and orders governing the grant 6f such allowances in force from 

time to tirr. The Post is 
rely ad.hoc an w[ 	contjn 	nvixirnt,m ueo 15.10.95 	requjre 

ofjob Which.ver is earlier. 
It wouk n:t c&T 	ai..tte of 

	

fLther en l&ymen 	
f any kind. The aPo;tnt1ng aubhojt 

reser*es the rlPThof termirting the 
service of the appointee Tat any time  witht asignjg ay reason and Imrmciate1, ,  r1 f1ndn any absende from duty or any kind of 

He' SLuid definitely reprc for du
1ty at the following 

P1e 	
-: on 5..95(FM) falling wjh thu 

apj- order 
wou1 

autatica1ly stand cancelled N requi for eItnr 
change of 

PQSting or e*tensjr of date 	 shall 	
entertaifl& The 

appointee 'Should pe.form his duty  .Sinrlt. 	inte 	 tLe ei, 	
Oz:ecati:ng j •  

I 	 . 	. 	 • 

Is admj'ssjble 'r 
joinnth - 

u '- 1 	• - 	-. - •- ,.-... - :z.I_ .  -- 	
-- - 

	

a and adLeSS 	
Exange Rcgn• 	

.?!e 	POSting  na 	
:it I 

eXctan 
1./Sh. Ajoy Sh 	

. 
C/c 	

Dlbrugarh 	
Ue U.B .SD1Vn Subhash Polly, 	

. Dibrarh Djbrtjrh 

-- 	 -. -- 	- . . .. - 	. -- . 

	
- . - - - -- -- -..........-•- - - • - .- 

	-.. -- 	 - 

— a, •. 	
-• I -- - 

• 	 • 	I 

:k ILI• __ 

Dutta 	) 
CpYt0:. 	 ,. 

.7erson CDnceri 	(through ;5os': c hs 	
known rodntja 1 

address ) 

2. Th .ss lSflt Eng1n..fl(. 	
i/fl' :i 	 j 

D lv1onC 

	

Sub 
	ioining 

report 	Please bc 	t3 thi. of 	in cIuj cour 	nd 
5rvjcs be projr, ut1J1fd 'itf 

	
tjct ;urvjsj. ci  in 	

;oirj1d Fj..:jth 
Steno 
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an%r 	
- 

• 	 Govenhent of I1dia 
Central Water ConTnissjon • 	 upper Brabmaputra DiviSion 

• 	 P.O. Central ReVaUo  iui1ing 
Dibr arh - 86003 	 • 

No .uBD/Dib/WC/2/ 	7-. 	Dated,Dibrugarh the 	 92 0  
•1' 	

• L7F1 ICE URDER 

	

: 	- 	 ufldersigned hereby offers the following perFons a temporary post. 	KhalasiCSeasonal) on a pay of Rs. 750/- r 
• month ir. the &tl. of pay of Rs, 750-12-870.-EB..14...940, 1 . They will also bc 	ti.tl. 	draw dearness and other al3.onces at th rates aclrrissibl; under and subject to the conditiáns1aid ..don"1p 

	

he rules and 	gove 	 1n t time.The post is 	urely temporary and will 
continue uptc 	 or cornpltjon of work whichever is earlier. 
The appc,tme: L purely temporary and will not confer anytitle to per'r 	 y rt c. nient.Te appointing authority teserves the right ci ermr 	'g the service of the appointee at any tim€ 

	

••v 	without. 	S::gr.r 	.ny reason. 

• 	 ' :hould report themselves for duty to the place 
IC) 	days failing which the appointment order will  

	

: 	 !•j 	' ) will be admiSsjb .3 	joining the poSt. 
-- • -- - ..• - • -. . - - . ,- 
	 -___ 

a-ni--- 
___ - —ae.me-no 

• 	 Si. Na.ini 	 :E.E.Rgn.with 	Place of poaing 
• 	 N. 	 rtme of EE. 

"IDibekar DaS • • 	 38;5 ;i 
W8t Chouk.ldimppe 

 K,6  P ,Pcad ,Dthrug ti, 	- 	 •• 	• 	- 

,13  

• - 	- 	- • - -— 	-a_ ____ 
• 	 . 	

C 	A. K • Das 
'Executive Engin4r 

	

• 	• 'Cry to 

& II and Suban$jrj 
• 

	

	 The joining 
ithalasi may please be sent to this office in 

CipU. 

2, 

3 .-<t'. 

• .4.M(ur1t F• r:ch( in dupijcatd -). 	
- •: 

• '5 1 .  H ,Q ,J.E. - (:n duplicate),awing rarh,U.B.Djvn.,C,Djbrugath 
6. Pe:or. crcrned 

	

'7. Of:cer C5Er file N0 .G-.5/. File N0.C-9(A), 	/1 

A. K. Da4 i z 	
Executive Engineer 

• 	 I 

-•-; 
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Gnni oL idid3 

Central '.iater o;nmlsson 
Upe: rahma)utr. Divisn 

2.:;.certra1 Revenue iuiling 
Jibrugarh.- 736003 

ç -t\ Dated,Dibrugarh the 	 /9:3. 

OFFICE ORDER 

$ 	I  

• 	:. 

Th3 undersigned hereby offers the following 
perSons a temporary post of 1halasi(Seasna1) on pay of Rs.750/-. 
per month in the sc1e of xy of Rs.750.-12370-.EB--14..940/ They 
will also be eriti 	d to drac' dearness arid other allowances at 
the rates admissi'-- 1,3 under and subject to the conditions laid 
down in the rules a:'J orders governing the grant of such allow3nce 
in force from im to time. The post is purely temporary and wh1l 
continue upt.o 	0.93 	or conpletion of work whichever is ea1ie. 
The appointment ij purely temporary and will .not confer any title 
to permanent employnent. Te appointing authortr reserves the 
right of terminating the service of the p.v..ntee at any time 
without assigning any reason. 

Thr' shld report themselvea for duty to the 
place of posting on 15.5.3 /within days failing whico 
the appointment order w5.11and cancelle&. 

'r/.i will he admissible for ;oining the posL 

Si. :Name and addj 
No. 

-..---.-.-.-..-.- 1 -..--......... - ___..--. .-.-.-. v .-_-...-_'— ......  
E.E•egr1 with 	: Place of poStirxi 

• 	 :ne of 1.E, - .-._ ___._.._.__! ._._. 	I. ........................-. 

	

:t Sh.Dibakar Das, 	 Regtl.No.3388,435 	U.B.DivisiOn,CC., 

	

do La te 5h • Bhopal Das, 	Dibruga rh 	 D ibrugarh tz2&r 
West Cjdingi'e,  
Ashok Path,K.P.'c'ad, 
Dibrugarh. 

	

- ..........-. 

	 . . 

• 	. 	 . 	

. 

	

EX 	VE ENG)IEER 
U. 3.DIVI$Icy C% ;DI13RUGAI1-i 

• 	Copy to 

l The \BsiStant Enginer,1.13 Sub..dJivn.No 	YT and Subansir' 
sub..-iviiori ,CWC ,Dihrugarh/J o  at/taigr. The joining 

	

report Df W/ Xh.laSi may please be 	to this office in  
• 	 . due course. 

2. The Zxtra .stt.)ireCtor(H) ,U . B.Divjsf0n,  CWC ,ibrugarh. 

30 i.ccount Drc'LnCh( in duplicate ). 
4 • 	CI.i duplicate)íDrawing 3rdrlch,U.B.D  tvision,CWC, 

Dibrurh. 

S. ersor1 concerned. 

6. Office Orcj: file 11, 0 .G_5/ File R.C9(A) 

._ 	Li 

EXEYC 	
44
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IiGISTEIED 

3'. 

Gram : Forecast, 	 Phone :20799 
Government of India 

Central Water CrnrniSSiofl 
Upper Brahrnaputra Division 

P.O. Central Revenue Building 
ibrugarh- 786003. 

No.Ui/-3/9414114, 	 DatOd ,Dibrugarh the..,3/ 4 /94. 

- 

I 

'F 	 a  

.60 

rl 

$ 	 I '  

OFFICE CRDER 

The undersigned hereby offers the following person 
a temporary post o Khalasi(Seasonal) on pay of Rs.750/-per month 
In the scale of p'  of R5 1 75012-870-EB44-940/- alongwith dearnet 
and other allowanc:s at the rates admissible(under and Subject to 
the conditions laid down in the rules and orderS governing the grant 
of' such allances in foc from time to tirne).The post is purely 
ad-hoc and will continue maximum upto 	 or requirement of 
job whicb ever is earlier. It would not confer any title of futhur 
employment of any kind. The appointing i.ethority reserves the fight 
of terminating the Service of the appointee . at  any time without 
assigning any reason and immediately on finding any absenbe frcm 
duty or any kind of.  neg.cgicnce. 

He Should definitely: report for duty t •  the 
following place of posting on J5...5 .94(FN) failing which the appoth-
tment otdr would automatically stand canelled.No request for 
either change of poSting or extension of date of joining shall be 
entertained. The appointee should perform his duty with regularity, 
punctuality,sincer'ity and interest for theernergency flood foreas-
ting job, 	 is 

No TA/DALadmiSsible for joining the poSt. 

-'•1. 	 ,- . - . - . - . - . -. . - . - . - s- 

Si, Name and addiess 	:E<change Regn.and 	IPiace of postj 
No. 'name of EmpioyITent 

'xchange. • 	. —; -.--.-.4. . 	 ••••• 

1./Sh.DibakarDas, 
\,,,,/ C/O Late BhcpalDs, 

West Chczk1dinge, 
Ashok peth,K.F'.oe.d, 
Dibrugarh. 

No.3388/85 
Dibrugarh. 

Hydro-t Section, 
Dibrugar-h. 

/ 

- 	 1. 	 I 

"a . 	 ,• , 	

. 

R. S. Goel 

	

9 	 .ceutive Engineer 
Upper Brabmaputra Division  
Cent.ráj Water Corrmissjon 

Dibh-786003 
Copy to :- 

Person c once med throUgh pos t on his last known residential 
add res s). REGIST2RED 

The Assistant 	 II and Subansjrj Sub-Div. ,CjDibrugarh/JDrh3t/Itanagar and E.A .D, (r-u4). His 
joining report may. pease be sent, to this. Df f ice in duc courso 
and services be p:operly utilisod with Strict Suprvisjon. 
TAO/H.C./JE(A)/J(S)/Dro w jng  I3r.h/r'1L1cie.'. '":. 



Government of Irdia 
Ce ri tra I W to r Coinr I ss Ion 

Upper Jrahrnaputra Djjj0 
Ce!1a1 R0venue 13uiidiric 

Dibru2arh 

NO.uBDihC3/92/g3 -OL 	Dated,Dibrugarh the 	/92. 
L7cE Z7RJDER / 3 

The unersj.gned hereby offers the following persons a temporary POSt of 	
on a pay of Rs. 750/- per ffioflth in the scale of pay of Rg, 75O-12-7OE_14_940/ 	They will also be entitled to draw dearness and other allonces at th

e  rates 
admjssjjDle under and subject to the Cfldjtja5 laid døwri in the rules and orrs governing the grant of 

Such allowances in foie fom. imej to time,me post is• purely tempor.ry and will continue upto .15.10.92 or completion of work Whichever is earlier, 
The appointment is purely temporari and will not confer any title 
tn permanentemployment . The 	 authorjr reervcs the 
right of terminating the service of the appointee at any time 
withøut assigiing any reason. 

of They should report themselves for duty to the place PoSting Within 	days failing which the appointnt order will stand cancelT 

NO TA/DA will be admissible ,for joining the poet, 
********************************************** 

Si. ; Name and Address 	
... •:E.E.Regn-with :  Place of postIng 

------------- 
• Shri Naren Das 

rkharuia Gaon, 
• Jhanaqha.t, 

4371/6 	U flPi.vr,,Cvc 
Dtbru(Irh 
under E.!).(F!r4) 

ii 
/ 

A. K, DaS 2 /)tj__ 
EXCCUtj_Enjner 

Copy to 

1. The Assisar1t. Enginer,u,g SL.DjVriN I & II arid Ssj ? 	
joining repDrt of W/C KI- alasj ma 	iease be sent. to this office 1n duo Course. 

2 • The Dj trio t r.mployinetit ' Off- i.cer ~,Dibrugar-h/Jorh.at/sibs6,yar  
North Lkhimpur 

The extra Asstt 0Dir tor(HM) ,u ,.Djvri  
Account J3ranch( in dupljate ). 

56 H.Q.,J.E,(In duplicate)wjng BranCh,U.E.DIVnCDIbrUa 
Person corcernod 
Officer Ordcr file N0.G-5/ File N0.C-9(A), 	/1 

A. K. 
Executive Enqince 



I 	

i' 	 II 
Gram 7 Forec aat .... 

Ovnt,cn of 
Central ';iiter Cmmj.EjSi.)n 

Upper Urahmaputrcl JLViSiDn 

O.Centri RCVOflU Euildng 
iJibrugarh. 736003 

1 

:O.UtL)/Dib/WC-*3/93/ 2 L 	 riJated,Dibrugarh the  

o'FICE ORDE 

The unders:Lgned hereJ3y offers he following 
persons a temporary post of I(holasi(Sc.asonal) on :ay of Rs75O/-
per month in the scale of pay of 
will also be eLitlec1 to drac dearness and other allowances at 
the rates admissiblo under and S jeet to the conditions laid 

down in the rules nd orders 	vcrninci the grant of nirh aiJowance 
in force from Lime to time. Thepost is purely tempDrary and will 

COntifluc ULJLD 15.10.93 	or copiebon of work whichover is 

Tha aP)O-flLm0flL in purely temporU7 a rd will oL confer ay Li tie 

to permanent employment. T Lle appointing authori. t' reserves the 
right of terminating the. service of t he a pnointee a t any time 

without asSigiiflg any reason. 

They should report themselves for duty to the 

place of posting on i5.5.93/withia. _ 	days failing which 

the appointment order wilisband canclie(S. 

N o  TA/JA will he ami.ssible for joining the po 

Si. :Nae and address 	 E.Eflgn with 	place f poStinç 

N0. 	 :name 
 

Of E,E 

'-'_'YoI.brLkgari,i* - 
	 (T. 1) . 

............................................. - 	 . - - . '---" .. ,. 

EXJX WE ENGfl'EE 
u...DIv:fs:o1iCUCDIIRUGARH 

Copy to 

1 • Thu \55j0 Lnt Engincr ; U Du 	 r [ IT nd Subaiisir 
The joining 

report of W,'C KhalaSi rny pleauc 	. tt to this 0ffiL- 10 
• - 	. 	due course. - 	. 	-- 	- 

The xtra 	 I,I.B.Qiv 50 ,cwc,Dibrugarh. 

Account 0ranch( in duplicate ) 

• 	 .4. 	 (In dupiicate)./Drawirlg Pr .nch 	1 ,U.flV1s10U,CwC, 

lJibrurh. 	. 

Prsofl concerned. 

Office Order file N 0 .C_5/ File N0 

L/  
- 

EXECU 	C'L 	£ 

J.  r .OIvISf-OU OF 	• i...: 
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Gram : 

G3vornrnent ot Incje 
Central Water Cmrnjss 

Upper Brahmaput..a DIVISIO 
entr  P .O. Cj Rvcn 	Buildiig 

Jhu 	:20799 

Da t?d ,D.hrugtrh 94  

	

2FICEcRDEp 	 ' \ 

The undersigned hereby ffr the a temporary post of Khalasj(Sesotai) on pay f 	7'O/.per mDnth 
In the scale of 

iy of Rs.750_1270 Jl494o/ alonc 	dearness and other allowances at the rates admi.nIh1Q(utur ad ubJcct to 
the cond1tjor laid down in the rules 

and oers govcng the grant 
of such allowaes in fo 	from 	to time) 0Tho pnt 1 purely adhoc and will CQfltj 	mcjmum upto 	

qu i rn 	of 
job which ever Is eariler. It woui 	 or re 

Cocr any tItIC of further 
emp1oyrnp 	of any 

kid0 The appointing authority resc7 	the right 
of terminating the 5 ervice of the app0 	at any timo without assigning any reason and 

o 	 g
immediat

n from dy r any kind of nei.ogjn 	
ely o f inding any a e  

He 5hould defjnitv 	port for duty .tC the following place of POSting on 	a94 	
àilig hicn the appojn tment or would 	automatica1y stn PN) f 

	

.. canceljN3 	
for either change of PoSting or extension 	

date of JO±flig Shall be entertained The appointee 
Should perfm 

hI duty wi 	regu1arjy ,  

	

Punctuality sincerity and interst for the emergency 
	forccas 

ting job. 

No TA/tA/admissible for Joining the 

No.
Name and address 	EXChg0 erand 	iP1ace nam 	 nf PoSting 'e of Empovmcnt 

'Exchange 

IPS  

— - a * • - 	• _• _. . _. _. . _. . 	
- 0 - a 	• 	-. S - • 	

- 	p 5 	 J •_• • . - . — 
Dibruga Y . 

I 

- 	 •.. 	 - -- 

R 4  
EXCcutive Engin 

Upp 	
Divjs3 

c o  Centr1 Wate 
Copy t 

1. Person concern 	(through post 	h 	
last known 3siJential 

add ross) 

	

2 The Assjsant Engine 
UBsubo. 	& II and 	insiri 

and A.D ( H 
Joining report 

 may pcas be sc 	, 	5 °ffi 	in d and sorvjccs be Properly 
utijjs-d W 

L thi 
.t Stj 	

0 Course
ion 3JAQIC./JE(A)/JE(S)/D 	

lClCJc/CC .V'•- 

41- 

ow 



i I 
* 	 cvement of :r-1dia 

Cer;;a1 Water Convnisj0n 
Upper Srahmaputra Di'isj 

p0 Central Revenue Building 
Dibar7p , o3 

N0.URibc_3/2, 97- 	Dated,Djbrugarh the 	/92 
L7j 9RDER 

The undersjn hereby offers the following persons 
month in th a temporary pose f Khalasi(Seasoflal) on a pay of Es. 75O/ per 
also 	

e scale 
of pay of R• 750-12-.87o_EB_14...94.3/ 	

They will be ent. tied to draw dearness and other alloes at the 
rates admissible under and Subjt to 
the rules and or 	 the conditjz,r5 laid down in overni 	gran-f 	allowances j fde from time to ime.The post is Purely tempo]-ary and will 
Continue upto 1.5.1C.92 or completion of ork whichever is earlj The appointmejic S 

Purely temporary and will not confer any title 
to permanent empioyment,The appointing authority reserves the 
right of terminating the service of the appoj 	at any time without assign ing,arly reason. 

They should report themselvE.S 	y to the place 
of PoSting Within 	

days failing which the afor dut ppojntnt order will stand cancel1- 

NO Tr i
'DA will be admissible for Joining the post. 

------------------------_* -- ---- - ----------------- Si. : Name and Adures 	 E.E.Rgrj.wj 	
: Place of posti ng  --------------.--. 	------- 	

- 

1 0  iss Sasatj M!..tra 
/Jalin Nagar 	

Dibruga P.O.D1byija  

- 	 - - - 	 - -. .. -.. - -- - - - - -- -- — -- — 

C 
CDpy to 

I &  The AgSiStr 
L Enin r,U.13.S 	l"IH I & II and Subansiri Sub..Djvjsion  cWcL)ibruga/J 	

Joining report of 	Khal(35j may please due course, 	 be sent to this office in 
2 .. The Dks trict Ernplyr e o iee 

N rLh L 	
r/Dibrugarh/J/. 

.*ikliii;ipur 

The xtra 	 t.Direc . D irtDr(Hl) ,U 	
ivIn #C,Dthruga 

ranch( in dup1jc 	). 
S. H.Q.,J •

E (Ir duplicate)wlnc f3rdchFu.B.Divn.,cDjlrug • 	6. person concerned 
7. Officer Oer file 

N0.c/ File No.c9(A) 	1/ 

• 	( A. K . Das ' 	.1 
Execti Lix n1nee 

\•. 

•1 



Gram  

	

• 	 Gnnn 	i 

	

• 	 Centr-31 iater Comrni5).Dn 
.per D 	raputr L)iv':.s1on 

1).Central Revenucj DuiJing 
• At 

 

.J0.UDib1"C-3/93/ . 	Dated,Dibrugarh the 	J3. 

OFFICE GRDER 

The undersigned hereby offers the 2ollowing 
persons a temporary post of !(halaSi(Seasonal) on pay of Rs.750/.-. 
per month in the scale of pay of Rs.750.42..370-E13-44.940/-,TheY 
will also be entitle to drag,eznsar4 ther allowances at 
thèr.ttes admissible under and subject to the condL€Thns laid - 
down in the rules arid orders governing the rant of such allowance. 
in force from tiji to. time. The p:st is purely temporary and will 
continue uuto 

 
15.iO.;93 or co:ipletion 	work whichever i; e3rli: 

Tho appoinimenL s purely Lui1orary atd will, lot confer any tit1 
to permonent em)13'r'ent. T 	appDintng authori tj reserves the 
right of terminatinj the service of t h e apointeeat any tune 
without assigning any reason. 

Tries' should report theimSelvea for duty to the 
place of posting on _jwithi_ days failing which 

th appointment order w U :a lnd cancelle& 	... 

No  TA/iA will be admissible for joining the post 

----------------------- 
Si. :Name and address 	 E,E.Regn w.th : Place of posti'içj 

:nae of E.E. 

2 

- -•------------------------. -----••--•--• 	
....... .-..........••.......... 

- 	MjSs Saswati Mjtra,,,_No.W-842/7 	U.B1Divn.,flC, 
Jalan Nagar, 	 DIbtigait -• . D±brugarh. 

•• P.o.Dibrugarb. 

.-•,- ............-...•-.. --•-. .•.-•-. .... ... .......--.. 

4 

•1 

XXUfuIE ENGfl1EER 
U. 3.L3VII0NDI13RtJGAH 

••'i•r" 	
Coq to  

'I. The AssiStant Engineer,u.3.Sub.Divr1.14o.T &. )1 and Subansiri 

..:.. 	Sub.üjV1!31Dfl ,CWC ,Dibrugarh/Jorhatftragar. Vhe' joining 
report of W,C <halaSi may please be 3t to t.kiis office in 

• . 	 due courser  
The zxtra 

Account 3rdnch( in duplicate  

H. 41 ,T..(IndupliCate)/DraWing 3rareh,U.B.L'1vjsj 0n,CWC, 
lDibruarh. 

2erson conerrtd. 

5 Off joe Order tile n 0 .G_5/ File 	C-9(A). 

0 	. 

£X EX UTIVE-? 

I 
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I REGIStERED 

Gram : Frecãt, 	 Phone 	799 
Government of India 

Central Water Commission 
Upper Brahnputra Division 

P.O. Central Revenue Building 
ibrgarh-  786003 

No.Uj/4/2 114 	 Dated Dibrugarh the/4 J94. 

OFFICE ORDER 

The undersigned hereby fevs .the £cllowing person 
a temporary post cE Khak.Si(Siasonal) on pay of Rs,7 50/-per rnonth 
iñ the scale of p' of Rs.750-12-870-E14...94O/_ alongwith clearness 
and other a1lowar(:es at the rates admjssjb]e(under and Subject. to 
the condition, l.iid down in the rules and orders governing the grant 
of such allowances in force from time to ttte) .The post is •puely 
ad..c and will continue maximum upto j5J0. 	or requirement bf 
job whicb ever is earlier. It would not ccihr any title of further 
employment of any kind. The appointing authority xeserves the rit 
of terminating the Service of the appothteeat.any time withol,it 
assigning any reason and immediately on finding any absenbe Eom 
duty or any kind of negLegjence..' 

He Should déHn&toly report for duty t the 
following place of ç.Sting on.:té5 .94(FN) failing which the appoin-
tment orddr would autonatica1Iy stand cancelled.No request for 
either change of poStiflg or ex,tenson of •date of j3ining Shall be 
entertained. The appoinbeeou].dperform his duty with regularity 1  
punc tuality, sincricy and interest fort he ómegericy f lood foxecas- 
ting job. 	 1s 	 0 

N0 TA,'DA/admissjble for joIning the poSt. 

Si, Name and add'ess 	Exchange Regri.and 	IPace of posting No. 	 'name of Emp3yment 
'Exchange. 

' tn ______ \J/Nii 
Dibrugith. 	 1 9 12.64 

• 	• tr! • 	V *S. 6:oe ~  ( 	R. 	 ) • Executive Engineer 
IJpper Brahputrt DjviSjii 
Cantrl Water CciSSj 

Copy to h-78 6003 

1. Person concern 	(throu(lh po3t on 
address), • 

y 
his iastkriownrjsjdénjà. : • 

• //• 	2, Th -A€s 	
•-sub T 	-pA• u3nj' 

joining report niy pease be Se;t 
and services be 

Kid 
to thi;offii 	i 

properly utilis:d with S ,tjc ict IiUPOrvisi6b. • 	3, JAO4{.C./JE(A)'JF(S)/Dr.j 
t r 

,•j 

• • 

-- 	 I 
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Government of India 
Central Water ConrnisSion 

upper Brapmaputra Division 
P.O, Central Revenue Building 

lDibrugarh - 

O .UB]D/Dib/WC-3,' 2/ 	 Dated ,Dibrugarh the'\/92. 

(/1F ICE 

207  

Th 'ticlersiqn& hereby offers the following peons 
a temporary po3t. of Khalasi(Seasonal) on a pay Of R8e 750/-. per 
month in the c1e of pay of R. 750-12-870-EB.14-.940/-.ThewjJ.). 
also be erit.. tlu to drawtrness and ther allonces at the 
rateaadmible under and subject to the conditiofl8 3ai4dov1n in 

4 4 ?- LTie rules and ordrs goveziiing the grant of such allowanCes 
force ftorn..time t time,me post is purely temporary andwill 
continue uto 15.1C.92 or completion of work whichever is earlier. 
The appointment is purely temporary and will not confer any title 
tr permanent employment,The appointing authority reserves the 

• 

	

	right of terminatiq the serve of the appointee at any time 
without assignirg any reason. 

They ould report themselves for duty to the pUce 
of posting within _ 	_dàrs failing which the appointment crder 
will stano cancell&,  

NC TA/IDA will be admissible for joining the, post. 
- ..a. 	 -' 	 - 	 - • - 

S' Name and dc:,,ss 	 E.E.Rgnwith 
: 

Place of podting 
'name of. E. E . 
-------------- 

P C' Dibru'arti 	 OC,jortiat 
(°torort., 

.-- 	_-.'• 

• . 	 ;. 	 0 .i 	t 	•i 
-. 	• 	. - •..--------------------------- . 

lit _, I 

A. K • DaS 28,4 t/ 
xetive Enginer 

Copy to •:- 	 • 	 •:: 	 ' .t:r 	L.::.. 	., 

The Assistant. 	 ITañd SbnsLrj Sub...Djvjs ion WC agar* * Jo thing report of y: Khalasi  
due course, 	

may please bV. sent to th is office Jn -'- 	 -. 

2, The Djstrjc: Exnpoyment Off 	 r..Dj . L-.rugarh/Jorh  North Lkhiiur, 
3. The 'xtra Att.Djrecthr() ,U .B.Dtvn ,CWC,Dibruga 

cccunt Bran(h( in-dup1-jc4-)
• 

H .0. ,,E; (in duplica),jhg 	
iC,ibrugaj 

Person conc('ied 
Officer Order file No.G_5/ FeL,9(A) 

 

A.;. 
xecut  ._ ~Lyo En1ner 
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Gram : Forecast. 	
Phone 2O799 Government of Irdia 

Central Water Commjssj3 
Upper &qhinaputra Divisir 

P.O. Central Revenue Building 
rh- 780003  

No.Uib/i_3/94/2114 	1 	
Dat,Dthrugarh the 29/ 

- 	 E2CECRD 

The undersign& hereby offers the following person a temporary post of Kh 3 laSi(Seasonal) on pay of Rs.750/..per n,nth in the scale of P3Ly of Rs.7501270 .ul4940/.. alongwith darnes8 and other allowances at the rates admissible (under and Subject to the conditions laid down in the rules and orders governing tfe grant of such allowanaeE in foe from time to tline),me post is purely ad...-cj and will continue maxjmun Upto 1st. 10.94 	or requiremn of job whjc ever is earlier. it WOUld not cofer any title of further employmehe of any kind. The appointing authority reserves thright 
of terminating the Service of the appointee at ny time Withut assigning any reason and immedate1y on finding aiiy absent,e from duty or any kind of neglegjence . 

• 	 He Should defiz1itoly report for duty ae the :oUowing place of posting on :1 .7 .94(FN) Laithig which the appoin.. tinent zdôr would automatjcafly stand canceljN0 request for either change cpo$ting pr Ctens1on of date of joining shall be e'a tertajnnd • Th apjn tee di uld perform his 
nctuaiity,ainji 	 _____________ 

No TA/DAZadmissible for joining the post. 

3l. Name and addees 	Exchange Regn.and No 	 'Piace of posting . 	 : 	 name of Emp3yment 
Exchange. •_..•.• 	.__- • • _. _. _. _• -.-.-i • _• _._ • •_. _.•_ • _.•_ ._ . -- 	- 

DIbjh Sub- 
P.O.Dibrub 

4 	 - 	 - -- 	 - 	 - 

.,- 
( R, S. GoeL ) 
Executjve Engineer 

Upper Brahmaputra DivLsjon 
Conmisj3 

Copy to :. 

Person coflcertij (through poSt on his last knorj residential add res 3), 

The Assistant 	
I & II and Subansjrj Sub 

	anagar joining report riy pease 	 and E.A D.(HM). His  be SOit to this offic in due CourSe 
3 

and services iy Droperly utiljs.:j 
with 5trict SupervisIon 

JAO•C•/JE(A)lj(S)/DrWifl 	
:nch'j1lCjr.c 

CAP 
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on 	 7 - 
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IN THE CE NTr4.L ADMIN ISTRAT WE TRI UN 

GUWAI-IAt BENd 	-tWAIATI 
IS 

In the matter of : 

H 	 O.A. No./ce No. : 24 

Sri Dibakar Das & 3 ors. 

-Vs- 

1HI 

Union of India & 2 ors. 

And- in the matter of : 

Written statement submitted-

by respondents No.. 

- 	The humble respondents submit their state- 

-merits as follows :- 

Z. 	That with regard to the statements made in 

paragraph 1 1  2 & 3 of the application, the respon-

-dents beg to state that they have no.comments on, 

the same being a matter of record. 

2. 	That with regard to the statement made in 

the paragraph 4, the department states that- requl-

-sition was placed to the Employment Exchange for 

sponsoring name of candidates for the post of Seaso 

-nal Workcharged Khalasi, specifically mentioned 

S 	 that meant for about 6 (six) month only. The Employ - 

-merit Exchange sponsored name after obtaining 

1431  willingness for the job, accordingly inteiew was 

conducted & selected candidates were offered 

appointment for th6 post of Seasonal Workcharged Khlasi 

- - 1 - 



rJ 

In Workcharged establishment, but not as Work-

-charged Ithalasi on workcharged establishment. 

That with regard to statement made in 

para.5 of the application, the respondents beg 

to state that their appointments are related to 

limited purpose or objective, because their ser-

-vices are utilised during the monsoonperiod for 

the specific purpose of data observation and its 

13 	 communication forthe purpose of flood forecasting 

activities only. Flood forecasting activities is 

limited during the period of May to October each 

year. Therefore the action of the respondents in 

keeping the applicants for the period of Flood 

Forecasting is fair & just. 

That with regard to statements made in 

para 6 and 7 .f the:  application, the respondents 

beg to state that there is no comments to offer. 

That with regard to releif. sought for 

para 8 and 9 of the application, the respondents 

beg to state the following:- . 	. 

i) There is no vacancy available in 

the Upper Brahmaputra Division, cwc, Dibrugarh 

(Assam) at present. 

-2- 	 Cont' d. . 



. . 	 ..- 	 . 

. . 	 . 	 - 

. 	. 	. 	; . 	 . 	 . 

I ii ) 	Whenever vacancy will arjse In the.  

I regu1ir,  brkcharged Gzt1asi cateoriv, the 

will be ftiied tq from amongst the sesoruiX 

; 

workcherge 	1ai3is according to Seniority 

fitne3s maintained for this purpose, in acoor 

dence with the direction of. the }n'b1e CIT. 

Al  irdabed Jenh in OA. 	o0416f1986 nd 417/19B6 

ft 	ii the photocopy of the judement 

3 'rhis pr&ctice of regi1arisation of 	errice of  

sesona1 	ha1asis have been obBerved in the pest 

- & will be observed in future also0 

jjj)Tbe, action of the resporents is in 

line with the observation of the bn'ble CIcutta 

4 Bench, calcutta (west 	engaX) in OJs. to.136/91 

dt. 2 0 6.92 stated that 

casual worker ,  or 3bourer baa noright 

to re 	istion merely becsuse he hs worked 

for svera1 years as such if no vacancies are av 

ilabio for auh reglarisst ion. Tbi 	haS 	urhori... 

tatively stated by the $upreu 	otrt in $etyana 

1 -rayan harma and others 	vrs9jationa rdnerals 

Develop,, 	Corporation tid Gre,. 190(2) SCALD 169". 

Annexure " 	 ' £ci the photocopy of 

I the letter of CWC inUm&ting the observation of 

the 	o'ble CAT. 

' 	3 	 ' 

1k 	 - • 	- 	 -- 
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Lf 

That with regard to staterrents made in 

pare 11 of the application, the respondents beg 

to state that there is no comments tO offer. 

That the respondents beg to state in si-

-milar cases the C.W.C. New Delhi has communicated 

that "the issue regarding formulation of a Scheme 

in central Water Commission for grant of temporary 

status to Seasonal/Ad-hoc Workcharged employees on 

the analogy of the scheme enunciated in the DOPT 0.M. 

No.51016/2/9Q-Estt.(C), dated 10.9.93 has not yet 

been Linalised and the same is still under active 

consideration in consultation with Ministry of Water 

Resources, Ministry,  of Law and Department of Personnel 

& Training. Accordingly, the outcome thereof may be 

awaited". 
,). 

Annexure 
(. 

is the photocopy of such(12fw'L 

ERIFICATIN. 

I, 	 '' 	 Exetive 

Engineer, Upper Brahmaputra Division, central Water 

Commission, Jewan phukan Road, P.O. C.R. Building, 

Dibrugarh-786 003 (Assam) do hereby solemnly declare  

that the statements made above are true to my knowledge, 

information and belief and I signjtne verification 

on this 	day of ~Vt 	 1995 at C1A4 - ' 

DECIJRENT 

qcT 
, Engne$ 

,2u' D{vI8168 

o tv'r(, jT4- 
. 

 

W. C.. DibrUgCJ't - 
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of th 	plic pUorr :O16, Ii.17/86 
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.: 	•o) .:Dat&'°f ro 	
tutibn of applic htO 

-• 	•• " 	or copy 	 •.• 	
-, 1 oi/W/BY 

_i)—Number 0 'IYageS 	
' 	S 	 0VC ('/) 

• 	•.IOpYi{ 	ro 	iarged 	 JV tt0 'LOV. th 
fAto Of d11tn for dupusit ol' 	:  

•:coyin 	oo 	S 	
11' (.St) (JUd CUt 

g) :Dato or &06epit Of COpTing foe 
f 0 .ithar CC1 . I I'. Uflf 

Dato Of 'cPcip ui t ' rcrd foi' c0p 

to of l,Ji5O1)ftLLttIOtI 01' 
) 1 to of 	11vc1'y Of eupc 01 th0 

S 	'app1ICan'1. 
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Bb 'th th o u,ple tL 	 u 	
1 1 

thoroitro 	
of by tb1 cuuu 	ovdui 

4 	 •.appi,iC Ji 	'iii 0 	
US 14)0 i1i'Ld 	1IL°J.1 

•;t.° 	th 'Con,tifi 	tc 	SiUL1 y orol 	Uut d  ly 

•': 	

wdà t ci 0nr t;ho t ho (tC1 	(3 t 

t.a.tflP0rY end would 	
a period'0i' 1ur 

'I 	 noti 	fn, eI0' 

nthe ter 	O thiS order, the appOlfltUct would 

piro°' 	
Uowev.er,' by a' scCOd order 

atd 	 hi 	 t3 	 upLO 1 

	

and again by an oi o i d i 	i7 	1 , 

1 ' W a furt er 	tçd d up to 1 7. 1 	
o poi L! oo t 

	

:'' 
rcd to the .apie eit• 	cWhi7i3 wi; h(: 

•' tnprY Kbli in 0ntrl 
IRL1' CC1tIi ;1.Cfl 

( 	Lh 

terS by drder dt'ed 6//15. 
B0fCe  UhO e. 

aOiflOIt 
et'.d in U'it order c u 	

n cad his ' rtC 

\' Were ,(tcdOU Y. tft() subSeC' 	Oj'd(1' 	UIt 	1)1/W/1)' 	'St 

,' 	t$ 5tLZCd n t 4xe aaliC tjCfl tht both th aiplicsfl 	
. 

II tQ1 	23,? 16 that th0tr ppOifltU1eflt3 stood te1flbVbed 

	

6 	the date pt0 whie h their 

appointhct5 h1d' becfl 	
tcndU by the' orderS already 	

orred 

''• 	. In these ppliC tiCflS, the R1jliCi 11 ll p''Y that ;he 

thcir S0IV1CC be quaShC arid the 

r 0spd t be dir c t0d to take th ut bock intO S 0rvi' e 

right fIn ..i5/13G iid pU 	nu all back We 5  

- , that datd 	o 	end pray 0r i th at .s nc e both th o 

alicafltU thcgh appointed as KhLUs'1, had 
	 w'OI'kod' 

•r,' 	irc5  s Op erators theY ti1d be 	
1 tPY ' 

.,uca1e Of 
1I LeSS Opator i.e. 1U 2b0/ iiiLc 

	O1 Lh' 

• ce10 of KhSi. The 'alc ntS alS° want t,obo abS0i'bed 

in thO_ 	 1L_
CAI  the bitSiS ci thel'L uU_OC 

l .  

' 	Sü 	
: 

C u tr al - 	 1n uI L ii t v 	'h'l bw l 
I ' 	 '-• • 
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• 	 •Shrg .p Bhatt Ir Shri J P Uhat.t 1 earnc ccui;i foi th 
/ 	PP1iC tin V subni tt d t!it t"!Ie 	 Of ' 	Lb o .app1ican.ts WL1, iii c Ui, after Ui r  !lLt(t worked for i Ui.' 

than a'y.ear.' ' 11 e di1ot hOwevcr..presc.the.prcty 	fCr'grnt1ng thEilL the PY  of Wir;eies'ti Opcirator Cui .osO t h o 'prflyr rardthg 
thø.r absorp'tl.on, in, the.'ioul.ai eUi uJ1et1't's , 1; tb1 	itii F o. 
ilti' contendd that .thrcugh Ole crgnn1aticn in which th0 
upplia ntswero appc 'In td wus a work-c burg ü(1 i't;rfti I ni n 
it wan not as if th work for which the upoijá rntti Weri • 	ml tajl ]r 'ta.jc (.jj cOw o  to n 	ci 1 /(i? /1 X6 	1mm cdi t'ely ul' tei'tho S r1i1.c e 'of the tippi'j QU t W ç')' 	1;(iruijn a ei 'tb i • 	Deputy Director qf the Coiiia'n1 \cltt(r Ccnm1sjon, 
issued a nOtjfj,,catjon' invit1ngjppijc.tons, iD.r.pO1lt.4i'-th grade Cf Khalasj, 	U'e appLic ants should haiit bcen 
tak*ei 	SnC'thy had alr'cady wcrkc'1, 
in th .'d ganiza en 	ti- J&thg'- 'so thr rpsi)nc'(.nt3 

'to slt outdrs on thn round thnt 
tto rianios Of the appi icap ts. had not ,brct 'sporIsOrd 1y'Th 
Blp1,0yuiçnt !Ecchong0. riCe"ihe Opp1icits had jcn..r 1j 
rèspondit's organjzatcn in.'1935 iiaturally the 

- 	np1t :cchge 14 ,1S nct"in a positiOn 'tO"SpOnsor th.ir  naxn0 'in 186. However, whn th0 ppplic nti Wr0 ml 	11y 
appojn ted, it was On th bLuJis of sponsorship frcn NTe 
npl°yint iqXC hange; and that spcnsori1p should hai 6 1' 

• •tated as valid, f()r.00ntinuing : th applicants in t.hr me 
postswhn vacancies bt fle avajlabl0. "c thel cforc •91 C1YCCI 
!'that ''the rèspondts b0 dirc ted to reinstat6 the 'ap;fl.ic ants 

)•f 	," rtrosp tiyiy, fIth :1?.86 LInd to g1V0 th(n L111 bae 
• wagson thjr S bas1s 	 • 

soUl 0 rf 	 Shri ? N Ajni era for Shrl J • 1) Ajui ra, 1 uarn r c OUi-I ci 
for thd' applicants strongly pOSd th cc ;nticrs Of Shri 

dabd. BPatt, :Th0 ordars appointing ti0 upu]•ie sutSna 	it VerY Ci em: 
'that their apointm en t was fOr  a fix d t (!rm' ,nd WU(J  
at' tho nd Of the term. , No doubt th('1r.ap1)o1,n tiir-t: W ore r(.tc.(ICd 

• ' 	•bysubs oquen t'i'0tt ers bu t ctch tfille the ripp] ic an ts W rr toLcl 
- 	 zp cj. 1'i (d d a L o their ' t() 01 IlIJI) J 'ti) • W:1,'i 	i ttid. • 	autcJ]atica1Iy, .to1uujnatd, 	it was in Qcc'Orthiric (, With this • 	Clea1''COndi )ti,en spccifd in the Ordpr apl)olrltln1, thsm arid 

• uowing their appoin 1wiit that their sCWSJiCC "J(' •tpr(rInaLf3d, 
The establishment of the respondpnts hid work on a .scaJ. bs1s 
and thir4foro..p aged persons sWhc there W5  WQ:rk i'n tciiInatpd 

i;icyv g')ç'Jpiy, JLyi'1JZX 
thejr'sE'rvlces when th0 work was over. Referring ';O the. 

e Efl t no ti flc a ti en c all in g for °pt• Ic a ti Uris, F ir I 	)w era stat0d that: in the natur( of th0 rospoocL(u Ls orari'izaticri 

• •••• 	•' 	• 	 ' 	 • 	' 	 CYII 't.d , , 3/- 
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periods, tEOrr 	d ,ermfla)lo at 	 tCt1c Q. 

t biaS nct a if. tho. .aop1iCm 	r 15tflg, r1tCo(l by regularly 

-: app cm ted: p ,0'3 a • As for S hri Ajm or a p0th t that app 0th 1m u 

could e 1naC13 CPt11Y Of per3C'flS $pcnscred..bY the 0pl0yicit, 

:.: . ..... ; 3CCh 	O,.wo UIUtPcifl out that th 0 appLiCU11 	tuns.LVo3  iri'e 

- appointed in 193  by such. 1 	
Or3hip. Th could not be 

oxpcP ted to f0t sponsored by tho ouploYrn1i''t e)ChrnE'e again 

in 1C, 	SiflCO tho Up1CYIItCflt (:xChmgO trike3 ( 	)1,ThIJ Of 

S perscnSwhO got jnpicy1ncflt 5CU'1e-1er0. 	'flie rc:ipL1dW 

should there.re  hav ccrisidred the scns0rs1iP of th e 

appliC ants 	- _G.c-f-jc4.cu.±_C.Cu1pllJiflC c with tho ru:iea 

and taking it1  to ZC CCUt1 t thLr CCtIt.itIUCU 3 er'rlC o of mc'r 

•Cri e Y ear, th 	should have g iv cn th n pr ef €nc e cv 	ii ci" 

corners in' thieSeleCticn in 1936. IrinCt dcing so the' 
respndctS were unfair tc th e applicants. 	Shr'i 	mcn'ticfled 

that tt'presnt there may nct be any vncaiCieS to aljcrb the 

applicants
W have

aUSe 0• fferS  of  appCintJucflt for th e or.3CTi begining 

in June, 1 	already been issued 1'inelly e would net 

issue eny c1ircctiCfl for appointing pers°fl5 wi thc'ut refer cnc o 

to th e vac3iCY poSition. . However, 	the SpeCifli fj; 

of thiscash'e In Cul' OpIniOn 	th e '0SI)CdC1LJ -hUVO 

'b oc r opoat4(fl-Y uni'  IT  to th e apple nt firs 1 by tc'iini ii 

'.." their . servi os in 1936 iiid thc by not el. CC Uitt'; htth tl(1 

S ci- eC ting .c';h era for tho a rut o .pCS ta jn 1 36 niii j'a'j.ti in 

i37 for noacoptUblo rettSCflS, WO h(We.. tO tltciitnU.fl-' bu L LO 

djrt the *cspcfldlclltS to tn1cetho applicants btk into 

S erv ic e in 0 ta ci' T0n p or ary K hal a '1 w I U Wi U 1' or '10(1 C'I 

One rnth f 'cm the 'r cip t of this order • 'lhe applic n Ls 

will hOWOV 	not be jititled to brk wgc'S.11  

C 	 Before parting with ti a appiIctiCfl Wa wcuid 

s 	 spcndciit that .th,ey mLthltail1 Cme 	nicrit4y 

is of perCnS 	gagd:fl'Qfl tliiie tO tiUle on  a&lhCC ba31S arid 

when nak5..ii g ,'l'reah 'appOili im cn ta, give pr 0f0r iflC e to the 

siOr .OflS sub.' t ci' CCUS.O to suitabilitY "I'd fitnc'a in 

'all reSpcP

ln ~~T b-einr,

. This wcuid aircicl an inequitable si.'1L.tiCrl 

l'ik th e p EP cfl e of persons w Cricin g for U y eri- or two 

'and there 	
Sc'flt Cut 'JithCUt hope ci' re_cup'tCY'mcflt. 

110 respCfl(EJ'1t5 crganiaaticfl 'will alsC be h cSlelltCtt by 

---- tojing b1 knCwn and oxp eriflc d hds; 	Ur th or they 'will 

• nCt 'bo roq4ired 'tC ISSUe advertisciilofltS oVC1Y.tiQ 

- I they 1ant tc m ke xruitni n L if there arc s u f id n t 

- 	 C 	I  



	

' 	

4 

• 	 S  

:.t 	

I 	 '• 

r 	 * 	 . 	 S 	 • 

•.umbe Cr .  p1Qye?S 	C had .earIj arid hO.are gut thU e• to 

1,be..laed agtt.. 	• 	• 	
I 

	

In the 	suit, the 	ii 	I 	 E1S 

S 	 •• 	 . 	- 

- 	 - 

• 	
-(fV JCSIU) 

	

41N1STRV 	4P1?4 	 Ju(iJ M31i 

' 	;;•,• 	 • 	

S•,• 

	

I 	 / 	TIiJ i: CCVY :1/. 	• 

• 

v:. • 	C. 11'... 14 jNi1R 	• 

C 	tr ci 	mifl 	t rat IVO 	
.........D U,'IY itJ TI1MI 	

-• ia;.' - 

CEN T1 	1i4'114S STN1 VJ 
•- : • 

4 , 	. 	. 	 . - 	 - 	-,,-. 	

, 	• 

• 	 H't- 



/0 	J1 

I - 
No.1/I2/92EU.XII 

GOVO.- 	rf tui3 

Central 	t' 	1 c:ir.is: on 

ii :- 	thc February 1 	1993. 

To 

All Field Offices of 

Central Wotar [ommicsiO.. 

Sub:- O.A. No.16/91 	ded 25. 6.92 filed by 

Shri Lakshmr'n Chandra D:Is & ethers V/s. 
Union of india k)nd others in the matter 

of abssrpion Cf 	3Jfll Work-charged 

worker/L,iboi,riru nc-"jinr,t Gro'D' posts 

rn roguJ.ar e:.'iL'lishmnt. 

In entirwntiu of thio Crv,i,.ciori'c letter 

Nc.1/33/69.-EeX 	dt::; 1.9.92, I am '.0 Say - ht a 

potitior wns 	. vprL_.haraed r,itpJ oyoeo 01 the 

Farak'u Barr;g' r rnj: . . ct..: 	 ..l:ry of Water 

Resources in the Cenra1. .i-ini trti. 	Tri.btir,nl, 
Calcuttn Bench v.do O.A. No.136/1 , doted 25. . 92 
for their abscrptici •c;i per'nanirv.. basis, after their. 
having been rendered urplui in the piject on 
compicU 'n of projc': works. Thj Bench while disposing 

of the said ap .icar in 	jdgcment dated 2.7.92 

has observed as "ndcr;- 

"A ceBua). -,okr or .1,aboubr has no right to 
regularisatin 'ercly beceuse Iw has worked 
f -'r SeverOl yea 	iii such, i no vacancies are 
nvei1eh1t for such rcgularation. This has 
been authoritatively stated by the Supreme 
Court in S-:jrnroycn Shprr.ia & others V/o. 
N,3tjci.aJ. iiin(, :.i.. 0evalopment Corporation and 

Others, 1990(2) SCALD 169". 

2. 	The abnvc. 5' i lio:i uf thu Calcutta Bench is 

circulated for 	ot:notic, snd neceseary guidnnc in 

dealing with 	ca'i of agularisoti0n of seasoriol 

Khalasis in hc ficl office of the Commision. 

Yours jthfu1ly,  

(P.C. 1JAIN) 
/ 	 UNDER SECRETARY(T5) 

CENTflAL WI.TEfl COMMISSION. 
ie le .N ci. 6010 94 

I.  

N1,  

. 	,• 	. 	 • 	-, 	 : 	 ' 	. 	 .:.. 
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• 	 1/.7/91-stt.XIT 
Gcveij't of India 

Central Water çonniss On 

- 

 

Rocm No.310, 	Bhw?, 
- 	 RK. Puram, tlew Lelhi_66, c 	

4 

- 	 Dated, the J 	August, 1992 
( S 	

I 	
* 	I 

.1 	 1; 	Al1'F11d Oce' of CWC. 	 / - 
2 	Director (PCP), CWC, New Daihi. 

31 	DIrector (T), CC, New Delht 

...................................................... 

&ibjectt... O.irbing ppo.r'tment of 1krkchaed staff ir Il 
Cehtr1 WaterCornsj.. 

j. 

As you 	ewre the. ttbrkch,rged r t cff cadre .n 
•centlwter Cccrrjs.to 	reviewtc] r ,  rst by thr. R.B. • iah 

• 	 • 	 • Committee fld 1ter by the CoiLttp headed by hr! , . Iyer; 
hief EngIne: 	otth). Vien the t:.?.. Sth Cc:*1nIt1:e ccrnild 

date •in 1938 ft hd 	 to to1 n:.-cf thrkchergerj 

	

s 3233 where-1s 	th Iyzr Coatitt. 	c m.u'td similar dat a  in 199:1 the toti u;cr cf 	h - 	tff had gone upto • 	 4861 in Cer)tral t'er Cxnmjs1c. Ther,id prciif€ra€ion of • 	
• : workcj,ard st-ff li-i C1C Is ciujte lmini. 	WjiC i.sst'Inçi 

• 
 

Asrttabns  jin conner±ic 	th the revi.d cre rtrvr:tji c' ;nd j-'.U• rear i1tmn ru1r fox- 	ricd staff in C:C In the t';ke of 
\' 	 h 	

, t h c.  bean ric r1er :n P n ra 4 \ f 	 c: c4. _.,. c 1 3'  \o 1,, .,' IC -t,> t ( Ve' fl.), 	at'd 2 t h J r'u \)Y' 	1990 that 'rhi1e cre:t.1iv; posts on the .Prkchr;ed e:.1ihment, 
of CbJ.aaf ErIirw~e-. oicrne shoti be cttned to 

check nDIid1ed 	 o 	 t 1awr. - 1rve1. Tho 1aming ircredse In th o rmhe .,f W3tJh:qE pO;t -nd staff manning • 	 these sC1s to Itdcdte th. these Inst uc:.to 	not being fOUOWed:,, Keeping In virw :he c'i 	neec] for eccinany Iii Govern... / 	ment eendjture, it i ocC ag1n emphsied_::hat no !brk... ch a rood pos.s shou 	 L 	?Tpoi need V 	J 	eto,ext with the p'ovl uf 1lef1d thief Engineers, 

Apart from the huge numer of ; ,.brkch a* rcred staff to the • 	
tune of 4861 referred to above, there were 	many as 2737 

17)  /9 	
esona1 Ihalasis In 1990 c c1,m,i1.ed from the data. ece1ved n 

	

c,J Xrspone to CWC Circul 	NO.1/12/91 	t7TI  8t'h March, 1991, Ofl .at%v  such seasonal es  . )p cin-te - had s%rted going to central j'  1 3i\ 	> A Iliflisttat1Ve 
Tribunals and sevcjral ju&jemént have been assed for the reguirjsfj 	of such seasonal Dersong against Work.. charged POStS. :  Xh the wake of.these udgmnts, the following 

,set ofd,instructions have been issued regarding the Foointmen€ 'of -J "1 
sep soñ1 stff again on seasonal bsi and against regular 

\Workcharec3 posts $.-d 

Contd, .•. i .,. 2/_ 
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No.6/37/75.Es:t.XII(VO1.II), d2ted 6.5.1968 

No 6/37/75_rstt XII(Vol II) dt 22nd June, 1983 

	

3. 	No.1/24/80_Estt.XII, d. 22nd Octcber, 1990. 

Keing in view the huge number •Qf k1cchrged staff 
a reveaied.by the Zeriocnnittee Rôrt, it is felt that theire 
should now be no need ofnointigny . seasotia]chalasiS in 
Central WatertCorT1tii&s1ori during monsoon season. AS f ar as 
possible 1  only minimt.m nurrer should now he recruited rd 
seniority list of such khisi should be m,intained as per 
guide lines already isuoci in this regard. If and when resort 
to direct recruitment becomes absolutely essential, cpiy such 
seaona khli 	 ec3,.nq,  yeprs j=nd who poasess th 

• 

	

	reu;:;t qu 	 s -tf.y other conditions shculd 
be consI&rd. No d1Ltt recr.1Lment of khalasis cthr than 
from ano'iseasonai 	 be resorted to till f-utther orders. 
This issues with the j'pprov a l o Chief Engner (ACT) 

Yours.fptllY 

	

• 	•... . 	. 	-. 	.. 	 . 	 - 	 .. 	. . 	 )t4 
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• 	No.1/57/9 1 ' 5 tt,XU 

• 	Government of j1.a 

Central Water Comm4e9 3.°n 

Room No.310, Sewa Bhawant 

- 	 R.K. Puram., New nThi66. 

Dated the 15th April,. 1993. 

1 . 

L • 

To 
X11 Field Offices of 

Centri Water 
Commi$S0T 

2. 	1irct0r( ') 
 t C.W.C, 

3e 
Djrectflr (haloing), C,W!C. 

4, DirectOr (Tech4 ocuet.at0u1), C.W.C. 

O 
5 0  All Field Chief EngirT.r9 (by  

SubjeCt' Ban on filling'11P of pbsts under work'charg 
• estab1ihm80t in Centra1 Water Commis9i0. 

In the 31st meeting of the Work Management Cpuncil held' 

o 25.2.1993, it has been decidi that filling 
UP 

of gxistiflg 

vcant posts in the 	
'estab 	

,rent st all levels 

be' kept in abeyance till SIU studies and 
	

_ Ogafli3at.00 of 

dr010g 	
ObserVStlOhlS & Flood orecastig (Sites) are 

completed. 

ii 
quested that pending 

cOmPlet00 

It is,heref0re, re  

c(L7  post under wbrk_Cha)8d 85tbl1Shme 
	whether on regular or t t/ .4 	
ied out seprat-Y, no 

of SIU studies which are being carr  

ield officeS or at 
g99Ofl 

basis he filled—UP in the f  

HeadqUart9r'9 office. HowVer, 
8Dme 

posts in sxcePti0n 

lled with the prior approval of' the Chief 
cases may bà fi  
EngineeV concened. 

This isSU8S 
with the approval of Chief ngineer(AC&T 

	

yours ra')tfUliY, 	
'

`41 

Eocl 	As abovr. 	

( 
1 Li 

(P.C. JAIN) 
Under ecretary(T5) • 

Central Water Commsi°n 

-fferer

Tele No 6010944 

Copy to Deputy irector(W), CWC with 
	

e to their 

note No.O/3/930d/45l , dated 4
• 3.1993 	• 	 • 	

• 

•r 

Comrniesbon, R.K. Puram,.., 

2. 	
SecretY, Central Water   

New Delhi. 	 44 
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No.1/57/91-Estt.XII 
Government of India 

Central Water Commission 

-- 

Room No. 312, Sewa Bhewen, 
R.K. Puram, New Deihj-66. 

Dated, the 2Jpril, 1994. 

To 

•1 

1.rT 

. All Field Offices of 
Central Water Commission. 

Director (PCP), C.W.C. 	. 

Director (Training), C.W.C. 

Director (Tuch. Documentation), C.W.C. 

All Field Chief Engineers (Dy name)'. 

CIRCULAR 	 . 

In this Commission Circular No .1/57/91-Estt;XII 
dted 15/1 9th April, 1993, Commission's decision h8d been 
tccmmunicated to all Field Offices of Central Water 
Commission that filling-up of existing vacant posts in 

' .the Work-charged Establishment at all levels be kept dn 
abeyance till SIU studies and re-organisetiOn of 
Hydrological Observations & Flood Forecasting (Sites) 
are completed.. However, some, posts in exceptional cases 
were allowed to be filled with the approval of Chief 
Engineer concerned. 

.1 .  

Since the issuance o this Circular, the Ministry 
of Water Resources have communicated that 1Governrnent 
instructions regarding 1 	reduction in he existing 

.pcsts are applicable to all categories of staff including 
4Workcharged Establishment and have desired to identify 
1pcsts, which may be surrendered tinder 10% cut vide this 
•fCommission Circular Na. A-11O11/2/94-Estt.XII, dated 
/14th February, 1994.. In spite of these instructions it 

• 	
. 

 

as come to the notice of the Commission that some 

fr ield Offices have made Diruct Recruitment of Work-
charged 5taff from Ex-seasonal I<halasis etc. by 
floutina the said instructions of the Conniission. 
Therefore, it has now been decided that no vacant _pct 
in the Work-charged Establishment of Centl Wate.r 
t5'Tioñ nay -heicefafTh 	 r1ed  

cn..FfTefrom mpioyment Eigés 
without obtaining speci ic approvs from Chairman, 
Central Water Commission. In view of the 10% cut 
being demanded by the Ministry of Water Resources, 

giving such approval may-be taken 

contd..... 2/- 
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to be ruled cut for the preset 'nd therefore, there 
shcld be rio .occasor' tb ask friy su permission. 

If any case of such direct recruitment comes to notice 
action will be immediately taken.. 

H . 	
áqainst the concerned 'Executive Engineer/SUPerifltendng 

Engineëre 	 . 

This issues with the approval of Chairman, 

Centtal Water ComissiOfl.. 

I - 
(CHANAN RAM) 

DIRECTOR (ADMN) 
CENTRAL WATER C0MMISSIbN.. 

TELE. NO.. 609695. 

Copy  

1 	. 	Deputy Diretbr(WPC) Central Water. Commission, cl 
S 	

Sewé Bhawn' R,K. Pram, New Delhi. 	 • 

2a 	'Séeretáry., CentraiWater Commission 5ewa Bhaan, 

Raki PUrami New Delhi. 	 ' 
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IMMED lATE 
TRIBUNAL MATTER 

SA  

No.1/3/90_Estt,XIV..-
• 	Government of India 

• 	t. Central Water Commission 

Room No. 312, SewS Bhawen, 
R.K.. Purem, 'New Delhi-110066. 

	

- ZT 
	 Dated, the 4-8th April, 1995. 

The Superintending Engineer, 
Brahmaputra Barak Circle, 
Central Water Commission, 
Nabin Nagar, Janpath', 
Guwahati-781 024 (Aeperni. 

Subject:- CAT Cae1 and Industrial Dispute regarding regularisation 
or services of Seasonal/Ad-hoc Work-charged Employees and 
!rent of Temporary Status under Middle Bxahmeputra Division, 
Central Water Commission, Guwahati. 

Reference:- Executive Enginer, Middle Brahmaputra Division, Central 
Water Commiosion, Guwahati letters' Na. 

j) No,MBD/WC/Ett./53/93/136870, dated 28.2.95 & 
i4l N 	MnIruIwCIEstLS4(CAT)/937135-67. dated 28.2.95. 

Sir, 

I am to refer to the above captioned letters of Executive 
Engineer, Middle Brahmaputra Division, Central Water Commiesion, 
Guwahati, on the subject and to say that"the issue regarding 

	

• 	formulation of a Scheme in Central Water Commission for grant of 
temporary status to Seasonal/Ad-hoc Work-charged employees on the 
analogy of the Scheme enunciated in the DOPT C.M. No.51016/2/90-Es'tt.(C), 
dated 10.9.93 has not yet been finalised and the same is Still under 
active consideration in consultation with Ministry of Water R es ources.,,: 
Ministry of Law and Department of Personnel & Training. Accordingly, 

• the outcome thereof may be awaited.Y 
• 	 .  V 
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Filed n Court 

&tMavlerC  

IN THE CENTRAL ADMINISTRiXIVE TRIBUNAL GUWAHAI'I - BENCH 

Case No. O.A. 242 of 1995 

Sri Dibakar Das & 3 others. 

Applicants. 

-Versus- 

Union of India & ors. ..... Respondents. 

The humble applicants beg to state the following additional 

facts for proper adjudication of the case :- 

1. 	That the applicants did serve under the respondents 

in the Central water Commission, Upper Brabrnaputra Division, 

Dibrugarh since 1992 and their period of service in every 

year till the date are as under :- 

Name 	 Period of Work Days of work Order,Annex-N 

1. Dibakar Das 	15-5-92 to 15-10-92 154 days Annexure-5 

II 	15-5-93 to 15-10-93 154 days Annexure-6 

11 	15-5-94 to 15-10-94 154 days Annexure-7 

u 	 Ii 	15-5-95 to 15-10-95 154 days Annexure-1 

2. Naren Das 	15-5-92 to 15-10-92 154 days 

it 	 St 	15-5-93 to 15-10-93 154cldays 

• 	15-5-94 to 15-10-94 154 clays 

it 	15-5-95 to 15-10-95 154 days 

6 yb_  141  Saswati 
15-5-92 to 1-10-92 154 days 

15-5-93 to 15-10-93 154 days 

U It to 1-4- 94 to 13-5-94 	197 days 
15-5-94 to 15-10-94 

15-5-95 to 15-10-95 154 days 

Annexure -8 

9 

10 

2 

11 

12 

13 & 13 A 

3 

Contd. 2..... 



I 

-2- 

4. Sri Ajoy Sinha 	15-5-92 to 15-10-92 154 days 14 

H 	H 	 II 	15-5-93 to 15-10-93 154 days 14-A 

15-5-94 to 15-10-94 154 days 15 

15-5-95 to 15-10-95 154 days 4 

That the applicants beg to state that there are as 

many as 10 permanent vacancies of Group-D post under Upper 

Brahmaputra Division, Dihrugarh in various sites viz, Khoang, 

Dillighat, Porbat Par, Dholla, Margherita, Pasi Ghat, Tezu, 

Nanglarnora ghat, Miaon and Namsai. 

That as per the last appointment letters (nnexure 

1,2,3,& 4 the life of service is upto 15-10-95 and no 

extension order having been i3sued the applicants will he and 

of employment since 16-10-95 and thereby the respondent acted 

arbitrarily and illegally for not. issuing the order of 

extension andjor regularisation of his service which the a 

applicant entitled to because he had already accruired temporary 

status. 

That the applicants served under the respondent during 

last 4 years without being regularised and by this time the 

applicants No. 1,2, and 3 are overaged for any other Govt 

service. 

it is therefore humbly prayed that 

your lordships may be pleased to 

incorporate the aforesaid facts in 

considering the original application -i 

for ends of justice. 

Your petitioner as in duty bound shall ever pray. 

Verification....... 
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vERIrIcTI0N 

I Sri Dibakar Das, Son of Late Bhupal Ch. 

Des aged about 30 years, by occupation service resident 

• of West Chawkidingee., Dibrugarh P.O. P.S. Dibrugarh, 

Dist: Dibrugarh, one of the Applicant do hereby affirm 

and state that the statements made in the above petition 

• are true to my knowledge believe and fier information. 

I Sign this verificatior on this 14th day 

of October 1995 at Dibrugarh. 

AA- 

Signature. 

'4 
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• 	 GRAM FORECAST. 

GOVERNMENT OF INDIA 
CENTRAL WATER COMMISSION 

UPPER BRAHMAPUTRA DIVISION 
P.O. CENTRAL REVENUE BUILDING 

DIBRUCARH - 786003 

NO.UBD/Dib/WC-3/ 	 Dated,Dibrugarh the /94 

• 	 OFFICE ORDER 

• 	 The undersigned hereby appoints Miss Saswati Mitraon 
a temporary post of Work-Charged Rhalasi on ad-hoc basis on a conso-
li-dated pay of Rs.875/-(Rupees eight hundred seventy five) only per 
month for a specified period of 1.4.94 (FN) to 13.5.94 (AN). 

The post is purely ad-hoc and will 	continue 	upto 
13.5.94 (AN). It will .not confer, any title to further employment.The. 
appointing authority reserves the right of terminating 	the service 
of the appointee at any time without assigning any reason. 	 - 

Executi,ip Engineer 

To, • 
/'Miss Saswati Mitra 
Khaliamari ,Dibrugarh 

12 

Copy to : JE(A)/JAO/G-5/JE(5) 

R. S. 	Coel 
Executive Engineer 

V 
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• Gram :Forecas4 Phone : 20799 

GOvernment of India 
Central Water Commission 

Upper Brahmaputra Division 
P.0.Central Revenue building 

Dibrugrh-7R60fl3 

fIO. UBD/Dib,klC-.3/93/ 	 Dated ;  Dibrugarh the 	' 793 

Po 

• hri  

Sub. - 	 Appointmer for the post of W'C Rhalasi 
(Seaonal) 

You are hereby directed to submit application 

in the enclosed proform; for cOrsIdérion of your case for 

the post of W,'C Khalasi(Seasonal) for 1993 season alorgwith 

copies of éduc"-ioral qualification certificate.Cornpleted 

applicat1oi with relevent certificate should reach this office 
on or before 204 4 93 positively, bnd thereafter no application 

will be entertained in any circurrs+ances. 

Please notethat3Llr case will. not be 

considered, if you fail to submit fe application in time and 

in that case your particulars will tand cancelled for future 
appointment, 

End -Application form. 

•i -Execut 	Engineer 
isri CWc, Pgr.h_ 

bcg,/ 

live) 



t. 

/ 

L4Z 	
Li 

:2 

IN THE CENTRAL ADMN. TRIBUNAL GUWI*IATI BENCH 

O.A.242195 

'. 	 Sri Dibakar Das and others. ...Petitioners / 

-Versus- 

Union of India & ors.... 	Respondents 

I' Mastgr 	 In the matter of :- 

Statement-In-reply petitioner to the 

written statement. 

The humble petitioner above named, 

MOST 1SPECTFULLY SHEWETH 

That the petitioner in reply to the everments made 

in the written statements reiterates and asserts the statements 

made in the original application and rejoinder thereto and 

denies all contrary statements ;- 

It is specifically denied that there is no.vacancy 

available in the upper Brahrnaputra Division C.W.C. Dibrugarh 

as contended in para 8(i) of the written statement. The 

petitioner asserts that 12 posts are lying vacant in that 

division. 

That the petitioner further states from the office of 

C.W.C.Dibrugarh "Staff Position return" are being sent 

regularly for every month to the Superintending Engineer, 

C.W.C.Guwahatii from the said staff position return of last 

6 months, particulars of post, vacancy positipn in the Upper 

Brahmaputra Division C.W.C. will be available. 

That as per C.W.C.norms against each site minimum two 

staff is required and there are 31 site and minimum requirement 

of Khalasi is 62 thf the Dlbrugarh Divisio. Presently 50 posts 

Contd. 2.... 
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are filledup by regular employee and rest arelying vacant 

since last 5-6 years. 

That the petitioner beg to $tate that there are as many 

as 17-Work Charge employee who are working since last 12 years 

to 3 years. On seasonal basis abd as such it is evident that 

there is substantial posts against which services of work 

charge employees are utilized depriving their letitimate claim 

of being regularised. 

That the petitioner begs to state that there are 3 

discharge sites in Upper Brabmaputra Division namely, 

Chenimari, Sibsarag and Chaldhowaghat where minimum required 

employees are 3 in each site so actual vacancy position is 

even more then 12. 

It is therefore prayed that your Lordhips 

may be pleased to direct the Respondents 

to produce the t1 Staff Position Returntt of 

last 6 months of Upper Brahrnaputra Division 

and be pleased to consider the matter in 

the light of the facts stated above. 

And your petitioner duly bound shall ever pray. 

VERIFICATION 

I Sri Dibakar Das S/O Late Bhupal Ch.Das the petition 

do hereby solemnly affirm and declare that the averments made 

in para I to 5 are true to my knowledge belief and information 

I sign this verification this 9th day of November 1995. 	I 

SIGNATURE. 


